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CENTRAL ADMINISTRAT IVE TRIBUNAL

GNIARATTI PENCH:
RDER SHEEBL ET ° \
1, eriginal Applicstion No -ZQ/SZ / o?/OOé
7, Misc Fetition No. _ 7
3~ Contempt Petition No. - i
\
4, Review Application No. —d
Applicant(S) .. é?/{h/b ZLD '7P-;9/ 7KM°°Zf!§f:“__
Respondants “”ééﬂ-QZ;fiw_mmﬁil 77?5 -
Ad +o for the Applicant(S).. 7 eh “
~Advocate Ior o 10Nt (S)eupiom et rar s N S L e b e .
er PR L N ELA
- Advocate for the Responuantgo) ........ JTTEERETERREER RS .o
r‘éf. ’ K: '[/rf .
NMotas of the Ayglstf?mﬁm wate % S5eder oF the Tribunal
! - T
.. | 31.5.2006 jPresent:Th )
Thi NP . n e Hon’ble Shri K.
isf;ezﬁgh;?nOL f:ﬁlifrnx i % Vice-Chairman. Y. Sachxdanandan
dc ¢ > Y ! { The applicant
No 2 é é 3’2/‘7?/‘?/  lky L , was transferred to
Datec. 22,5 6 é ! -I,  hgartala, > State of Tripura,
2 e i thereafter he was transferred to ONGC
v Akgartala : '
T Dy Regl%ﬂ/m?/ " ngte # "A where he has been serving till
o “~ﬁ‘ stray { e s per the transfer policy
} T {guidelines, the applicant is entitled to
. ﬁ ;:is choice station posting since he has
§ / ol
%ézr 7\15;}— 7éx46347 ,§ :P;:t?d three years of service in
C¢({7 i Q; : fglon: He has made application for
: oo @73252:; . in w:’:he prescribed format on
-3 : ich has alread
Eﬂé y  been
3 2 Je—@k% on 5/ /l)q§ gorwarded to the concerned authority.
. Wh
;Téﬁ%ﬂg. | Y [ oen the metter came up for
| Q ear dn Hfr.H.Chanda, learned counsel
' . e or the applicant
N6’7[7 C2- Ovcley Sgng N{.M.K.Hazumdar, learned Stand::d
Jé-o D) / €9 ‘CC‘IQ g % cpunsel represented the KVS. Hr.Mazumdai
J)Sfoﬁﬂ(V\ Ao yegp . ptays time to get instruction on the
C;P) ﬁ sdbject. Issue notice to th
‘A ,‘I VAD 1 respondents
/}’00 N o 53 g tya Post the matter on 3.7.2006. The
A / 2 fo ¢ ] Stending counsel will obtaip instruction
é 2 //\/ y % by] the next date.
b -
o >87 %v 59 >
ice-Chairman
8/6 bb
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| W
2640642006 Post on 19.0742008.
- mb
19.7.2006 Mrs.U.Dputta, learned counsel

submita that ur.u.Cthda. learned coun=
sel for the applicant could not présenﬂ
today due to perscnal inconvience and
hence sought for adjour
Post on 9.8.2006,

|

i Vice~Chairman
bb .
0940862006 Post on 23,08.2006,
6&' | o
Member | Vice—Chairménq )
mb | : o Dy
2! i
31.8406, Mr.S8.Nath ceunsel fer th e
applicant has summitted that £
Mr.MsKiMazumdar learned ceunsel 5o
| ‘
fdr the respendents has seme persenal
diffigulty and he his net attend the -
Ceurt te-~dayy Post the matter en
18,9.06, | \/
| Vice-Chaimman
im l
18.9.2006 Mr.m.x.ﬁazumdar. learned Standing

counsel ror the KVS submits an order
daueq’gzlé,zaﬂé/igd'submitted that
reliety has already been granted to
’éﬁe applicant. Cpr}of the said order
is kept on record. Counsel ror the

applicant wanted to take instruction
ror disposale. POSt on 21.9.2008,
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14.11.2006 Present: Hon'’ble Sri K.V. Sachidanandan
Vice-Chairman.
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118/ 2006. /l//
Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.
(0.A.No.127 of 2006.)
DATE OF DECISION: 29.11,2006,

1
|

|

Shri P.T.H.Kumar APPLICANT

| | ADVOCATEFOR THE
Mr.M.Chanda , APPLICANT(S)

| - VERSUS-

Mr.M.K. Mazumdar, KVS
ADVOCATE FOR THE
RESPONDENT{S)

HOQ’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. VWhether Reporters of local papers may be allowed to
see the judgments?

N

To be referred to the Reporter or not?
3. Whether their Lordships wish to see the fair copy of
| the judgment?
|
?. Whether the judgment 1is to be circulated to the

other Benches?

|
Judgment delivered by Hon'ble Vice-Chairman
i ‘
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.127 of 2006
Date of Order: This the 29" Day of November, 2006.
HON'BLE MR K.VSACHIDANANDAN, VICE-CHAITRMAN

Shri Pillala Tirumala Harish Kumar,

8/0.Shri P.Lakmanamma,

Working as T.G.T.(88T}

Kendriya Vidyalaya, O.N.G.C.

Agartala, Tripura-799014. Applicant
By Advocate Mr.M.Chanda, Mr.S.Nath.

-Versus-

1. The union of India, Represented by Secretary to the
Government of India, .
Ministry of Human Resource Development
Govt. of India,
New Delhi-110001.

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
18 Institutional Area,
Saheed jeet Singh Marg,
New Delhi-110016.

3. The joint Commissioner{Admn)
Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Shheed Jeet Singh Marg,
New Delhi-110016

4. The Grievance Officer.
Kendriya Vidyalaya Sangathan,
18, Institutional Area
Saheed Jeet Singh Marg,

New Delhi-1100016

5. The Principal,
Kendriya Vidyalaya, O.N.G.C. :
Agartala,Tripura-799014. A Respondents

[

By Advocate Mr.M.X . Mazumdar, K.V.S.

it
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ORDER (ORAL)

K.V.SACHIDANANDAN,V.C.

The applicant is presently working as ‘Frained Graduate
Teacher {for short TGT) at K.V.Salna. Being aggrieved by the impugned
order dated 16.04.2003 he has filed this Q.A. seeking for the following
reliefs:-

“1.The Heon’ble Tribunal be pleased
to direct the respondents to consider
choice =~ station posting of the
applicant in terms of the option
dated 27.03.2006 exercised by him
for his choice posting either at any of
the Kendriya Vidyalaya situated in
and around Visakhapatnam or at
Srikakulam in the light of the Govt.
of India’s circular dated
12.06.1997,23.08.2004,14.12.1983,0
1.12.1988,22.07.1998 as well as
transfer policy 2006 issued by the
KVS.

b3

That the Hon’ble Tribunal be pleased
to direct the respondents to allow

the applicant to continue in the

present place of posting  tl}

consideration of choice posting as

indicated in prayer No.1”

I have heard Mr.M.Chanda learned counsel for the applicant and
Mr.M.K.Mazumdar, learned counsel for X.V.5. ‘}.’be respondents have filed
their written statement. When the matter came up for hearing the learned
counsel for the respondents has submitted that vide order dated 24.7,2006
the relief has been granted to the applicant and he has been transferred to
K.V.Vishakhapoatnam, Nausenabagh. Copy of the order submitted by the
leasrned counsel for the respondents be kept in reco;ds. Mr.M.Chanda

learned counsel for the applicant has submitted that the main relief has

already been granted and he has no objection for disposal of the O.A.

-



3

The O.A. is accordingly disposed of. There will be no order

as to costs. @

{K.V.SACHIDANANDAN)
VICE-CHAIRMAN

LM




Kendriya Vidyalaya Sangathan
Reglonal Office-Silchar

Hospital Road

Silchar-788001, Assam
03842-234009 (Fax/Tel)
261784(AC&AQ),245737(EO&AAQ)

Dated: 24-07-2006.

%3 0> /Lif
SPEED OST

Ref. No.F .4-1/2006-KVS(SR)/

To

The Asstt. Commissioner
Kendriya Vidyalaya Sangathan
Regional Office.

Guwahati.

Sub: O.A. No. 127/06 field by shri P.T. H. Kumar, TGT(S.St) K.V.
ONGC Agartala before the Hon’ble CAT, Guwahati.
Sir, '

In continuation of this office letter of even no dated 23.6.06 on the
subject cited above, I am sending herewith the Parawise Comments received
from the KVS, HG, New Delhi in the OA No. 127/06 filed by Shri P.T.H.-
Kumar, TGT (Sos. St), KV, ONGC, Agartala.

A copy of the  Transfer  Order  No. F. 4-
1/TGT(S0s.S1)2006/KVS(Estt.IT) dated 14-7-06 vide which Shri P.T.H.
Kumar, TGT (Sost. St) has been transferred to KV, Vishakhapoatnam,
Nausenabagh is also enclosed for information.

Kindly arrange to handover the above papers to Shri M. K.
Mazumdar, KVS, Standing Counsel for filing counter affidavit immediately.

Yours faithfully,

Enclo:As above. |
(M.RADHA/éRISHN AN)
ASSISTANT COMMISSIONER

Copy to:

ri M. K. Mazumdar, Advocate, Khetra Kutir, -Lane No.4,
Pahartali, Kalapahar, Guwahati-18(Assam) — for information.
2. Dr. V. K. Gautam, EO (L&C), KVS, Hgrs., New Delhi — for his
information with reference to his Itter No.F.19- 170(13)06-
KVS(L&C) dated 13-7-06,

ASSISTANT COMMISSIOINER
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The Assmam Commissionet,

Kendrya ¥V xdyalaw Sangathan, .

Regional’ office,

su LSHAR _

subjoct: | MueAFiled by Ssb p.T.H.Kumar, TOT(S0.5L) & Gauhati Court — fog.
" ) . v

Sir. “‘ ‘ : :
“With ' qefcrence o Your telephonic convcraunon regarding. vacanoies  of

TGT(S0.8t.) a8 desired by your advocats, the vacancies of. TGT(So.St) in the KVs at
am and ONGL, Rmalummdrv are furnished

' Visa,&tmpa;mn\, Srikakulam, Bheemunipatn:
bolow - ."

e =t mropnh o = o premne e S

Foag
27846849
27897871

27847248
27840154

_kgl_f‘jp Namc of'KV
v "No,1 Nauscnal baugh, Vizag.
i - ?._'_~ A No 2 NuuqcnaMugh Vizag,
l" R No’l ‘Sn \npyan.xg,nr Vnzng,_‘ ,
\\4 _ % ‘»ltc\ Pl'ml Nizag e B
N \(, _BIU‘FMUNH’AINAM VLN C
l'"z.};__--.__oNu R/\IAII\IINL)RY TG VACANEY L
' o  “yours faithfully,
I e © (C. NEELAP)
R OFFG. ASSIETANT COMMISSIONER
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ADMINISTRAT TVE TRIOUNAL
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#RIGINAL AFPLECAT

1, a) Name of the applicat s~
b} Respondants - Union of India & Ors
c) No, of applicant(S) - ON

. {s the application is the T

3, whether name g desription. anc
furnished in causé# title o~

Has the application poen dul

5, Have the copies duly signatl
6. Have sufficiant numb

7. Whether 3all the annexure

8, #@hether English translation
g, Is thevapplication is in time

1., Has the Vak alatnama/ Memo

11. Is the applicaﬁion by 180/

‘12, Has the applic

13, Has the

Impugn
Has the
H:s the Index of ducuments
Has the required number of
respondants peen filed
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- {An application under Section 19 of the Adminisirative Tribunals Act, 1985)

"TINTTTY A X NIYTINT AT
AN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUWARATI BENCH: GUWAHATI ;

0. A No__ /R 7 /2006
Shei Pifiala Tirumala Hadeh Kamac

T
-V 5
x

Union of India and Gthers.

LIST OF DA ATES AND SYNOPSIS OF T
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- Human Resource Development, under the Govt. of India.
‘ » ' { Annexure- 6)
| 04.03.2005-  Applicant submitted representation addressed to the Grievance
Officer, New Deihi, wherein he ctated that his wife is a Govt
empioyee of the State of Andhra Pradesh and his 62 vvcub old
mother, 2 daughters are suffering nmch in Andhra Pradesh,
therefore he prayed for choice posting either at K.V Visakhapatnam
V, Srikakulam, but f¢ no recult He also submitted
representations on 03.06.05 and 12.07.05 but to no resuit.
{ Annexure- 7 Series)

or at K

e

27.03.2006- Appilicant submitted his option, praving for choice posting at K. v,
Visakhapatmam or K.V. Srikakulam. Be it stated that 4 posts are
tying vacant in 9 schools situated in and around Visakhapatnam.
the said option is stll pending before the Tespondents for
consideration. - _ {Annexure-§)

\
12061997, 22.08.2004- Covt. of India issued Qffice Memorandum providing

FAPR-RVRY L8 PP AN e

-+ 4

benefit of posting of husband and wife in the same station.
applicant is also entitled for posting at any of the Kendriya-
_ Vidyalaya of Visakhapatnam or Srikakulam as per provision of the '

: said O.M as well as in terms of New wansfor policy guideline of the

KVS, , ' { Annexure- 10 & 11)

i That the Hon'ble Tribunal be pleased o direct the respondents to consider
choice station posting of the éppiicani in terms of the eypﬁen dated
27 03.2006 cxcrcised by him for his choice posting cither at any of the
biez.dré}fa Viaij;aiaya siiuaied in and around Visakbmpainam or al
Spikakulam in the light of the Govt. of india’s cirmﬁér dated 12.06.1997,
21622004, 14.12.1983, 01.12.1988, 22.07.1998 as well as ‘:mnsfe*.; policy 2006
issued by the KVS. -

2. Thai the Hon'ble Tribunal be pleased to direct the respoudents o allow
the applicant to continue in the present place of posting till consideration
of choice posting as ‘indicéiedvin prayer No. 1. |

3, Costs of the application.

o~
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Any other retief () to which. the applicant is entitied as the Hon' ble

ﬂbu.ual oAy deem fit and ProOper.

-~

Interim order piaved fo

-

During pendency of the application, e applicant prays for the following

i

Fany
inderim re,zei - ‘

hcu. LﬂE’ }"i(‘“' U

pendency of tma aﬂ;}h*:at'oza s*mu not be a bar for the respondents for

considerati ion of thp case of thv applicant for providing rolief as praved
L L o

for

That the Hon'bie Tribunal further be pleased to pase an inforim order

directing the respondents to allow the applicant to continue in his present

place of posting 1 disposal of th e Original Application.
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IN THE CENTRAL A AD!? ﬂ‘\‘s’E'RATIV ETRIBUNAL 3 ;
<
GTWAHATI BENCH: GUWAHATI Q{'

{Ana Dhcaton under Section 19 of the Administrative Tribunals Act, 1985)

“

OA.No [R7F 1006

BETWEEN:

™~
ArlLa VN

Shri Piilal ituimala Harish Kumm,

S)"f}‘ Shri P.
Working as
Kendriva Vidyalaya, O.N,G.C,

~hgu1"ai . Tripura- 799014.

La xnmnamnm,
TG T t’t.g

\ \J\J

A
~ixL

1. The Union of India,

Hepresented by Secretary to the

e e o

=q\.vv ernument uf .li'i\uﬁ
Ministry of Human Resource Development,
Govi. of India, :

New Delhi- 110001

2. The Corimissioner,
Kendriva -vmval va Sangathan,
18, Institutional uren -
.Céheed feet Singh Marg,
New Delhi- 110 ¢16.

3. © The Joint Comindssioner {Admn.)
Kendriya Vidyalaya ! apﬂaf-:an
18, Institutional Areq,
‘Saheed Jeet Singh Marg,
New Deihi- 111 1ji6.

- e . .
[y

4, The Grievance Officer,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Sahced Jeet Singh Marg,
New Delhi- }1‘) (16,

5. The Principal,
Kendriva Vidyalaya, O.N.G.C,
Aeaﬁram Tripura- 799014, A
= T ieseeere RESpOndenis,
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5.1

Lt

The frst priority list shall be prepared by listing of

applications received for inter kransfers againsl avai Lx.,i

vacancies iaking inio account the eniitfemeni poinis as per -

above and shall be displayed on KV5 website by 30 April.

T‘.i., priority lst shall be in accordance with para 12 and 13

above.
Representations against transfers proposed in the first.

A

priority list shall be received on 15t May.

"

After taking into consideration the representations received

as per para 14.2, final orders will be issued by 20t May,

SECOND °~ PRIORITY LiST: INTER-REGIONAL
RANSFERS OF PERSONS IN CATEGORY BRY
DISPLACEMENT OF OTHERS AND CERTAIN
CONDBEQUENTIAL TRANSFERS, |

=

Where transfer is eougft by a teachér coming under PUGR
and no vacancy is available station of his choice, required
vacancy will be created b}v‘ displacing, a teacher o (us

category {post/ samect} with longest stay at the said station,

and not belonging to CDA. However, nobody shall he
displaced in this manner, as far as possible, before compieling,

of three years. if no-CDA category emniovec with more than

3 year tenure available at the station of first choice of a PCGR

calegory employee, the exercise will be Jocating such a person
at stations of his second, third and lower choices, in that order

available at anv of the station of the non-CDA employee with

longest tenure out of ali the preferred stations taken to pet be

piaced. The displaced teacher will he Mmmmeamesi against

RN - Catvren

——— -

-t -

e
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(¥ 1]

That your applicant since his posting submi ri several representations to

available nearby vacancy as far as possible within the region.”

o

The resultani vacancies arising oul of isaﬂsfe:s order firsi

priority list, will be used to accommodate non-PCGR category

requests, who could accommedated in the first priority list, to

15.2 Second priority list prepared as per para 15.1 above, shall be
. displayed on KVS website 20t May, and representations
against it will be received E‘pi.-.vsﬂ‘ fune, ﬁmi Tmnsfer orders,
i&iulsr 1epxesentat10ns into consideration, shall be issued v
.19t Tune, |
i5.3 Any correction/modification which D"COD‘I.L necessary in

 transfers as per first and second priority usts by KVS { HOY

shall be issued by 25th }'une

The "fpphr_a_ iir fh{’ mpapwhﬂe hds ren&eved 3 years service in the

NE Region and as auch he has acqusreu a valuable and legal r:‘gl*? for

choice station posting in the light of the alrncuon gontdmea in the new

D

transfer o r.teime which have been effected w.ef 14.03.2006 by the K V‘%

» » 1 . - 2
he casc of the s v'ohcam is squarcly covered by dausc 14 and 15 of the

g
5
g
5
':L.

posted in NE Region in public interest has mghcdipd in the transfer order

{eh 1?(}420{}3 t is 'E}. vant iC' meniion u?fc 1lu':h "pl)}l(tuu Was never

idefine. Be it stated that the applicant has been transferred and

_ selvef' with anv cnar e sheet clurm,q his entire SEIX ice career unqer Rule o

14 of the CCS (CCA) Rule 1965,

A copy of the extract of the transfer policy - guideline is enclosed

“herewith for perusal of Hon bie Tribunal as Annnxzm- 2. ‘ ‘

the compeient authorities induding Couunissioner,  Assistant

A8 O \Q*"\\Q’\
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EV. No. I, Agartala, in the state of Tri ipura in NE Hegion. The apphicant
being ugm aggrieved with ihe (ransier and posiihg order daled
16.04.2003 had approached the learned CAT Hyderabad Bench at
L}’{era},a‘é., challenging the validity and legality of t,k saidi transfor and

posiing order. However, ihe learned Tribunal did not inferiere wiih the

érder in O.A No. 430/2003 on the ground that since the applicant has got
all India transfer labili ¥ as} such there is no ille cgality in the order of
transfer and posiing order. dated 16.04.05. The applicant thereafi:er, in
comphiance with the transfer and posting order dated 16.04.03 repor ted for

duty at K.V Agartala w.e £ 02.05.2003.

e

o,

it is stated that the Govi. of India, Ministry of Finance, Department

of E;(;;fe;ti:iitui'e, New Delhi had issued an O.M dated 14.12.7982 vide letter

bearing No. !fi M.E O.M No. 200 314/3/83 1V, The relevant portion of the
O.M dated 14.12.19853 are quoted Delmrv, : .
{i}  Tenure of posi‘in@‘*&eo ation

There will be a fixed tenure Qf posting 3 years at a time for om ers with
service of 10 years or less and of 2 years at a time for officers with more

: : . » : P
jears of service. Periods of leave, training, eic,, in excess of 1

Q,"‘

riwgfﬁ pet yt.’d'r" will be excluded i &t Luuunmns thie letitife {Jt:rz:)d 4,’0 rd

Officers, on completion of the fixed tenure o_;‘ service mentioned
abeve muy be considered for posting to a sfg.timz of their choice as far as
possible, | |

The perwd of deputation of the C erm(d Gevermment ('mp:m,reeu o

the States/Union Territovies of the Norih-Eas tern Regiw'i_, will generaily

y - 1 1 : 4t ¥ + ) Fad
be for 3 years which can be extended i 1 excepliona: cases v exigencies of

0 F 8 mr s ~ 3 - i Y £ N ea rsiarra 1 ed fes 5 S =pa
public service as well as wizerz the employee concerned is prepared to stay

7 T T * = 7 1 FE 77 17 7 ‘-‘ 2 ki ®
wnoer. The Aarssivle aepuiafion qiowance will aiso continue fo oe pmd

du i7ing the period of df’m tation so extended.

(i} Weightage for Central giegmtaﬁorg”rmining abroad, and

special mention in mnfmmh m s

DRAL Cotonar

(E
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Satisfac bory perfermance of duties for the prescribed tenure in the North

e given due recognition in the cuse of cligible officers in the

Q-l

1
11

A~

eust shut
matter of-

{a} Promotion mn cadre posis;

&) Depuéat;‘oh to central tenure posts; and

1_"c} Courses of training abroad,

" The general reguirement of at least three years service in a cadre posi
hefieen two central tenure deputation may aiso be relaxed fo two years in
dasaminé cases oj;ﬁ'zeritoﬁou»s service in the North East.

A specific eniry shail be made in the CR of all ihe employees who

rendered a full tenure of service in the North Eastern Region to that effect,

perforsrance of duties for the prescribed tenure in the North-cast in the
matier of promotion in the cadre pusts, deputation fo Ceniral tenure post

and courses of training abroad.”

The present applicant is aiso entitied to the benefit of the aforesaid
memorandum, in view of the fact that the KVS is an autonomous
organization working under the Ministty of Human Resource

Development, under the Govt. of India as such the said O.M dated

as well as by the O.M dated 22.07.1998 and the said benefit is still in force.
In view of the aforesaid memorandum of the Govt. of India, all the
Central Govt, Civilian Employees as well as the emplovees of Nationalised

Bank, Govt. of India Undertakings, Corporations and Autonomous

Organisation controlled bv the Govt of India have aiso adopted the

aforesaid OM dated 14.12.83, 011,12.88 and 22.07.98 and granted incentives
to their employees on posting to NE Region. The KV5 also adopted the

aforesaid Circular and extended the benefits contained therein to it's
employees on their posting in NE Region. The applicant being an employee

of the KVS and posted at Agartala from outside the NE Region also entitled

tc the benefit of choice station posting irmediately after completion of -

Cadre authorities are advised to give due weightage for satisfactory

‘-
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ienure oi Z years long back and as such he is eniiiled to choice siaiion

K0sting .

- ~
Copy of the exiract of O.M dated 14.12.83, (1.12.88 snd 22.07.98 is
enciosed herewiih for perusal of Hon'bie Tribunai as s Annexupe- 6.

Thatl {he applicani submitied series of representations ou (4.03.2005,

wherein it has been stated that on 16.09.2004, 24,711,204 and ¢ .;r- 1802085 he

~ - b = %
had preferred appeals fo the Commissioner, KVS for justice .}3:@1.1: 1 proper

changel and he had specifically stated that in ihe said representations that

his 82 vears old mother, 2 daughters and his wife, who is a Govt. emplovee

1)

of the 9 tate of Andhra Pradesh has heen suffering much since May Z{03

and therefore he has pra :v'ed for consideration of his choice posting either at
K.V Visakhapatnam or at K.V Srikakulam. He has given his option for

C, Arartala on 14.04.2006. In the

. o tor 174 ~,
couiit bignt:u i)v the T xmupai KV, G §

said option the applicant requested his posting either at KV,
Visakhapatnam or at K.V Srikakulam where 4 }"O’—i« are lying vacant in 9

in and around Visakhapatnam as well as vacancies are also

available in K.V. Srikakulam as such respondents has no difficuity in

arcommodabing the annbirant in hic (‘Mmfn siabon oither 2t Viealbhanainam
iz i L
I . : ~Em B~ L . B By Ly s 1o By ot - TE
Ot at vtd\ skujam. Be it stated that ontion dated 27.05.26066 submiited by the

applicant was dulv forwarded by the Principal, K.V, Agartala with a note

that the applicant has completed the tenure in Agartala (ie. priovily area}.
I3 a »
i}hmm also submitted a representation on 03.08.2005 for consideration

of his posting at Visakhapatnam, Hyderabad, Bhubaneswar, Chennai, Pune

or any other pifﬁce near to his hometown He had submitted another
representation on 12.67.2005 inter alia praying for his posti g ot fcast to
¥ 5

3
Ei‘.f
&
=
Al

K.V, Waltaire or Srikakulam i 1edlatelv considering heaith co

TRARARLS . SRR Sn S == btV A = & i b
~ s g B ae i h Eren .iLn. . Adon £3 PR N srran: o o f 1.3, angran oy o Booy od
CONSIGCICa IOF CIGACE Standoii 1‘""" g il SPEic Of 1S Tepaanta

=t . * & % )
JE Region. The applicant ‘has alrcady comypleted fixed.

AI:



roprosentations. n this cohnmecton it may be siated that QM dated

14,12,1983, 01.12.88 and 22.07.98 issued by ihe Minisiry of Finance the

applicant is lable to be posted at any of his choice station posting

immediately on completon of 2 years of fixed tenure, whereas the

applicant in the meanwhile has compleied 3 years in NE Region bul even

then his case has not been considered for choice station posting.

in such a compeiling drcumstances finding no other alternative the
avplicant is approaching before this Hon'ble Tribunal praying for a
direction upon the respondents for consideration of his case for choice
station posting in terms of his option dated 27.03.2006 which is pending
before the authority with immediate effect and further be pleased to direct
the‘respondeﬁts to consider his grievances, pending before the Grievance
Cell. | | o

In this connection it is reievant to mention here fhat as per Arficle

158 .of the Education Code of the KVS employees of the KVS are entitled to

submit their grievances before the Grievance Cell which is functioning at '

the KVS5 Headquarter under the control of the Deputy Commissioner

(Persomnel and Admm.) as the Cemré} Grievance Officer and also there is a
Regional Grievance Cell but unfortunately the grievance petition of the
applicant is penum_g before the grievance cell and the same has not been
disposed of till filing of this original applllcaﬁon before the Hom'ble

Tribunal. Therefore, the Hon'bie Tribunal be pleased to direct the

-respondents to consider the grievance petition of the applicant by passing

an appropriate order.

Copy of the representation dated 04.03.05, 03.06.05, 12.07.05;
opton-dated 27.03.06 and extract from Education Code of the KVS
arc cniclosed herewith for perusal of Hon'ble Tribunal as

Annexure- 7 {Serjes), 8 and ¢ respectively.

TR NG,

Ah
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That the wite of the applicant is alsc a Covt. emplovee of the State of

L=

Andhra Pradesh and she is res Acung in the homa Stae of the applicani fo

the sake of her service along with 2 minor daughters and 82 years ailing
mother of the applicant as'such applicant is entitled to be posted at
choice station invariably (o led a normal family life or ai least in adiacent

places near to his home town as per the provision contained in the Govt. of

s N

=

S S | "3 A Tenmgacamin BT 0]77a%4] ‘\ ¥ Gl w
India vide O.M bearing No. 28034/2/97-Estt. (A

23/ 2004-Estt. (A) dmeu 23.08. "604 s well as in ferms of New

Transfer guidelines dated 14.03.06 of KVS,
Copy of the O.M dated 120697 and O.M dated 23.08.04 are

enciosed herewith for perusal of Hon'hie Tribunai as Annexure- 10
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14312.1983. 01,12,33 and 22.07.98 and also in the Light of the provision laid

down in the New Transfer Policy 2006 issued by the KVS

ted 14.1283. 01.12.88 and 22.07.98 has heen dopted hy

the KV5 and as such the applicant is entitled to the priv 11€§7t‘b granted

T
gt

_the aforesaid Office Memorandums issued by the Govt. of India, Minjstry

!’:;

¢ tha at, the applicant submitted numbers of representations inciuding
grievance petition in terms of the provision laid down in Article 158 of the
t F o h] LN X ¥rot

Educaiion Code of ihe KVS empioyees. pubusneu by the KVS New Delhi

but il date said grievance petition is pending in h‘:e grievance cell of the

“‘?‘ RN Gt

1,
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family. life as per provision contained in OM da

o
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applicani made a speciiic grievance in the said petilion for consideration

- o 3 . 2 e o3 g
For that, case of the applicant for considera £ choice posting is

specifically covered in {erns of clause 14 and 15 of the

which was effected w.ef. 14.03.2006 as such the case of the applicant is

liable to be considered in priority basis for choice station posting with

e

For that, the transfer and posting of the applicant in the NE Region has

“been made in public interest as such applicant is entitled to choice station

posting in terms of the O.M dated 14.12.83, 11.12.82 and 22.07 98 and also

i}i‘ At tha Fuynctas nEL—-tr ‘isl_-'1'!t'§l" ey #hon TL7C
EE0 WL RLEN WS APRACL AVAS A . . - - .

5 . . . o fe o f oir . R E Gas 3
Hor that, the applhicant ic aleo entitled to the benefit of the (M dated

SR T ORT rﬂnné Sy F e

/257 2004-Estt. {A) dated 23.08.2004 as well as

benefil of New Wransfer policy guideline gated 14.03.2006 of the KV5, in

“ P o~ - - . "o - - - - ~
view of the fact thaf the wife of the applicant is a Govt employee of the
3

o i i _ et tL P SR
oine stale wiln auiofs

ot
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State of Andhra Pradesh and n‘.mthug, in ine i

daughters and §2 vears aged mother of the applicant as such applicant is

-

able to be poste

e ans

wond
ovd 3
)

b
"
q
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§
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23.08,2004.

Details of remedies exhausted.

That the applicant declares that he has exhauvsted all the remedies
available to and there is no other alternative remedy than to file this

applicaiion.

" -

- Bdafiers not previousiy filed or pending with any vther Cour,

AN CUNNUN
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The Apphcam further doclares that he had nol peov wousty Hied am

application, Wril Peiition or Suii before any Courl or any other Authorily

= - - P '5 s T - B, g . ) —,‘ - » ’ i e
avp};.catw:‘a nor any such apph cation, Writ Potion or Suit ig enGing

before any of them,

=08 LR S U P
neiei (31 sougnl for

Under the facts and circamstances stated above, the appiicant humbiy

prays that Your Lordships be pleased to admit this application, call for the
records of the casc a“ui}‘ssuc notice to the r pond to show cc*asé as to
why the relief (s) sought for in this application shall not be eranted and on
perusal of the records and after hearing the parties on the cause or canses

s
.

Taad camoer Jac ola cwspen Lo Tnsond o moand Lo LaFd e iniom o wendd o £f 0
that mav be show 1 UGG picasca to gra it T6¢ 10410 m"lﬁg TCULNS
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That the Hon'ble Tribunal oo pleased to direct the respondents o considos

choive sialion posiing of the applicani in iterms of ihe opiion ‘daled

TIT AVE ML - P iy -t - Lk . amopee o
£/ 52006 exercised by him for his choice posting eifher at anv of the
i 74 - 7 -

Kendriva Vidvalaya situated in and arvound Visakhapatnam or at
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that the Hon'ble Tribunal be pleased to direct the respondents to ailow

the agplicam lo conlinue in the present place of posting Lill consideration

of cnmce posling as mdlfated praver No. 1.

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hoo'ble

L a3
£

Pribunal may deem fit and proper.
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During pendency of the application, the applicant prays for the following

inierim reiiei: -

That the How'ble Tribusal be pleased to dicect the respondeits thal the

pendency of this application shall not be a bar for the respondents for

5

the case of

by

consideration o e applicant for providing relief as prayed

-
105,

That the Hon'ble Tribunal further be pleased to pass an interim order
directing the respondents to allow the-applicani fo continue in his present

place of posting till disposat of the Ori ginal Application.
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I, Shri Pillala Tiremala Harich Kumar, S/o- Shri P. Laxmanamma, aged
about 43 vears, working as T.G.T {SST), Kendriya Vidyalaya, O.N.G.C,

G.
Agartala, Tripura- 799014, do hereby verify that the statements made in

b

aragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in

e

aragraph 5 are true to my legal advice and 1 have not suppressed any

material fact. ,
r;‘ .

And I sign this verilication on this the ;@» day of May 2006. ,

T+
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St PUTUH Kumar, TGTS.50), ‘Nendriva vul\alm.t No.2. Nausenabagi i

herehy transferred -in l“lhhc inferest 1o’ Kendriva \'ulmln\u NoA; Agmtala with
4mkln\.um(u vffcut : Sl

) | IDIL\\OE’
. o (PLDEVASENA
EDUCATION OFFICER

For CONIMISSIONETR

- Copy to: )
v o1 Shn P.T.I. Kumar, TGT(s.80), Kenduya Vids valava Mo. 3. Naugenabagh,
2 Principal, Kendriva Vidy alava No.2 " \aucumh":,h to relicve the teagher
inunediately so as to enabic him (o repont for duty ai- Kendiiva Vidvilava, iNo. i,
Agartala,
3 ]’tmupnl I\cmlrnn Vidvalava, No.1, Agartala. “The date of joining of the teacher
may by mtma sd to KNG, s IR0, ‘ :
l. The Assistant Commissioner, Kendiiya Vidvalava Sangathan, Pegional Ofice,
Hyderabads Silchag,
5. Section Olficur, Vigilanee Section, k4 50l iy,
0.

Guard Il Office order lile.
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(; o NEW TRANSFER GUIDELINES W.E.F.14-03-2006 ° ~

. A N s
| A
1. BASIC pRINCIPLE% N . .

‘ ’ R
1.1 v AII employees of. the KVS'are liable to be translened and poulod m e
o ine Indla at-any time, and: for‘any’ period, as mquaremente of public service o+

Sangathan may _ dlctate Tlansfers and postings are a right of the Sangathan
would endeavour to exercise in the ‘best interest of the: qtudentc. wilh due
the pnnc«ples of equity and transparency vis-a-vis ils employee

BT

at

1.2 - A Theqe gundelmes regarding transfers are meant essentially {or (i
' use of the Sangathan and do not vest any employee with any llghl

TR “"] v' ;”‘-:_..-,} n..?nl R [l R

h .{ .‘ t.3 ~ ObJectlves of the Sangathan s transfer pollc are: -

L L «‘.‘. N ¢ t . o den ‘- .
o ‘
i) . To deploy avallable staff in an optumum manper so that, mter-ai.,

o
b t

are evenly distributed across regions and schools, Jvith specia! rogard | 2t
~of qtudents in Priority Areas-[as defined in para ll.)l‘al)]!

Ly ' L }
i) To maximize thd overall satisfaction level of ils employens, RPN

the paramount need to protect academic inte: ests ol studei l": ang ot
emClency of the orgam7at|on

.

(1) Inthese guidelines unless the context otherwise requires:
)
i) “Category whose Dlslocatnon will be Avaiced (CDA)" Mo,

..i@.one or more of the lollowmg categones -

"ML’ as defined in Clause (viii) below,
b ‘DSR, as defined m Clause (iv) below,
CLTR , as defined in Clause (vn) below, T

Physically challenged employees, as defined in Ciauce (x) below,
Employee whoc.e spouse-is-also a KVS employee and is porled o l \:?M—Jyv\m

and =

.. kl .
. - . : - R !

Presudent/GeneraI Secretary of recognized service aﬁ—,ocuatmn of lf..\s',i}. ke
members of JCM. : o

i) x.ommtssmner" means Commissioner, Kendriya Vidyalaya Sanga -

anv nffire- lhornnf whn hac hnnn m:ll‘mrl/or{ oe deinaxtes ta rn\/mu oo all

nap:fkvsangathannic.in/policy. htm

e
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oo ) A ' !
- g 'powers and. functions of the Commlssmner [
K&l B *"""”““".' - K
. ”',"“ ’ . ! . R l'
b iif) [ “Dependent son/daughter”: - Son wall be deemed lo be depc.ndenl il
earnlng or aLtalns the ‘age of .25 years, whlchevel is earlier or suffers lrom pet
- disability- of any klnd lrrespectlve of.age: limit, Daughter will be deemed to be dn_
till she starts earnlng or gets marned whlchever is earlier, lrrespecluve of age limit
et V) "‘DSP" means an employee whose spouse has died within Lwo yeal 5, as
March of the year.
v) ' “Employee spouse" means a spouse who is a-paid employee in ai o:um'
and does not mclude a self—employed spouse
vi) “Hard statlon" means a place notlfled as such hy lhe Gannathan
‘ ERTY '\*\: \ ’-":v"‘ "';' P :"’,’5“ :‘« l’;. s .
',V“). ) “LI'R" means an eﬂmployee :AlllQ lwas Ie S than th'reesyea,-s;:lo rel.ro_\_. a
- I March of the- Year "" a ) '
©viii) “lea'(’;_f_means an employee seeklng lrancfel on lhe basis of one o mae
medical condmons liste Annexure_l}, allecl.m_q himseli/herself, wpou- - l
Qon/daughl.er o Tl '
Lix) “Ps” means Postmg W|th Spouse
X) v “Physically Challenged Employee" means - an emplmru
sanctioned Conveyance Allowance due -to visual nnll,m oulhopedu IR
instructions: of the Central Governmenl ‘
Xi) - “Prlorlty Areas” _means the North Eastern Reglon (m(llJ(lf.n Ciew
i i N - e
Islands and Hard and Very Hald Statlone elsewhele o T
xii)_ " Prlorlty Category for Grant of Request lransfel (P(.GR) Ui
' lallmg in one or more of the followmg categorles
MDG,
PR .-'e::te:f"lwif'.'éf_,l‘*s‘,; 2 . )
DSP;

; g/\/apgrso_n_who' has_completed his tenure in Priority Areas.

28
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(2)

x.i.v)

xv)

i)

" Xvii)

: Dt - IRTFRGIN 4 e
“Reglon" means a region as notified by the Commussmner comprising

Vidyalayas in a specified area of the country and placed under the charge of an A
'Commussuoner S e o

EELN .
v "_ DO
et -

: 'f“!f L SN . YRR J, PR e ! '

“Sangathan" means the Kendrlya Vldyalaya Sangathan (KVS).,

' “Servrce" means the, perlod for whlch a person has been holding charge c

in Lhe Sangathan on a regular basrs

| “Station” means any place or group of places as notlfled by Lhe KV§
purpose of transfers from time to time,

‘ “St_ay means servrce at a statlon excludlng the perlod or periods of cou

" absence from duty -exceeding 30 days (45 days in case of Prrorlty Areas) at a strel

xviii)

Xix)

v

.

<
XX)

%Xi)

e

than on tralnrng or vacatlon T t
i -';"’. RIEEE et B

-“Teacher" means all categorles of teachelq in’ the employment of_..aang at

does’ not mclude functlonarles ln the rank of Vrce Prlncnpals, Prmcrpals} Educ
and above for the purpose of transfer

ation

“Tenure” means a continuous stay for a specified period by different catcg
employees in dafferent parts of the country. Relerence “ole for Prlulzl A

[ —

"“"“’—"'——-.
determlnauon of tenure is 30t" June of the yeal For all olher places the 12100
+ - i g,
shall be 3lst March of the year. _

“Very hard statlon" means a place nollfled as such by the Sangathon,

¢

“Year means a period of 12 months commencing from 1* April.

v

Unless the context otherwnsc mdlcates.

a) words importing the singutar number shall include plural number and vice-versa.
b) words importing the masculine gender shall include the feminine gender.

AUTHORITIES COMPETENT. TO EFFECT TRANSEERS:

(1) -Subject to the general powers of the Commissioner Lo effect all mannar o
of persons upto the Ievel of Education Officers, transfers of the l<lnd shown iy Cad
will be effected by the authorltles shown agalnst them in Col 2:-
Type of Transfers’ '~ o . L Authonty which wrll fl:msf-‘..
R ¢ 5 R 2
1. (i) Inter~reglonal Transfers. ., .. - | Commissioner
(ii)  Intra-regional Transfers of Prmcupals '
, and Vice-Principals e e
2. Intra-regional Transfers of employees upto Assistant’ Commrssrone- on the
the level of PGTs, except:- recommendation of the Ramon sl

(i) Mutual Transfers, and Transfer Commitlee (RT(Y

/-
[
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(ii) Admn. Transfers on grounds of
misconduct or unsatisfactory .
performance[vide para 8(iv), below]

3, Intra-regional transfers of the following Kinda |
upto the level of PGTs:- o .

Assistant Commlissioner

(i)  Mutual Trans'fers, and
(i) Admn. Transfers on grounds of

misconduct or unsatisfactory
performance [vide para 8(iv), below]

(2) The Regional Transfer Cqmmitt;ge mentioned in sub-para(1) above will conap
" following, viz.," 7 - » _ 7
Assistant Commissioner ‘ ) Chairman
2. | Senior-most Education Officer of the Region - to | Member
_|_be nominated by the Assistant Commissioner e
3. | Two senior-most Principals of the Region - to Members
be nominated by the Assistant Commissioner '
4. | Administrative Officer of the Regional Office [or | Secretary
Superintendent (Admn.) if AO's post is vacant].

[y

‘Provided that if both the senior-most Principals‘in a Region are male then only the sani
the two will be nominated as a member, and the senior-most lady Principal qf‘Lhe Regin

ool

nominated as the second member:

PROVIDED further that if the senior-most Education Officer of the Region, o anw » ¢

Principals who is otherwise eligible to serve as member of the Regional Transfor Comnn

per the above provision, has been punished in the last ten- years, or disciphnan

proceedings are currently either pendinglor contemplated against him, the newxt «on

Education Officer/Principal, not suffering frdm such a disqualification, will be nonunsis

Committee. - | - .

(3) Recommendations of the Regional Transfer Committee shall as {ai i e
unanimous. However, in case of irreconcilable difference of opimian  3mY
members, the majority view will prevail. In case of equality of votew, Lhe Loy
have a casting vote. . |

(4) It will be the responsibjlity of the Chairman Lo ensure that 1ecammenint ~;
Committee are fully in accordénce with these guidelines. In case, n i o
majority recommendation is inconsistent with these quidelines, he will not inyre
but will refer the matter to the Commissioper for orders.

TYPES OF TRANSFERS - =« . ...

Transfers shall be of two types, namely: -

.. . FE IR
hip:kvsangathan sicinfpolicy him "
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FIPPRY prosrpsvoms. « 3 - -

“Admmlstratlve transfers" Wthh Sangathan orders, suo- moto, and -

Lo et PR -

% :
“Request transfers whrch are ordered by the Sangathan on the basis of reques

by an employee Admxss:bnllty for transfer TA in the case of the two types of Lransfers s,
,'leen.ln Para.20,. below - Co . ; v

~vary from year to ,year, the Commussmner will issue, by 30" November every year,*

a4 ,;.l,. ‘t L .
BEATE ,rm l'r ..;“2 Lo m-ie Lt T

SCHOOL-WISE ALLOCATION OF. POSTS FOR THE NEXT ACADEMIC SESSION.

’
v ———

Since the number of students, classes, sections and subjects to be taught ina Kendnya vV

t

B allocatmg the; ,posts'pf vanous categones,(to each Kendriya. Vidyalaya- for the next e

session. This. allocatcon order will form the basus of determmat:on of school -wise surplus:

personnel tlll the eng gf the next academlc session.
.. . .' td " )

s ]

DETERM}(NATIQN OF SCHOOL WISE SURPLUS STAFF AND VACANCIES

. ‘t.f,r‘ ﬁ&l“. fP ""\ R I 153 “ e . he

* Based on- the post allocation order issued under Para 5, the Assustant Commissione

region will determine for each Kendriya Vidyalaya of the region, by 15" December, the wn

_number of (i) persons in surplus‘a’a’”n) vacantres:

b

7

B
s

7.1

(if)

i

ADM I.NIS.IRAIIME. TRANSFERS ..TO ELIMINATE STAFF SURPLUS.

In the Kenduya Vldyalayas where teachers are in surplus, action will be ta keri i.t:- ey
5urplus to zero, in the following manner:

All teachers of relevant category working in lf'endriya Vidyalayas having o <.
that category quI be I’"lOUfled that teachers ol that category in rbqur ite numbans o

._____’_____ . ....u—-..—...n.....--......,~~

transferred out to ellmlnate the surplus and it will be ascertained whether any

et - — . it b 42 ok 08 S+ sovn g, PSR

wullmg to be transferred out to other KVs within the region havmg VACANCing it

N
category. To the extent possible, surplus will be eliminated by Lransferring wiiting 1,

who respond to the above notice, to vacant posts within Lhe Reglon

Lo

Liog
- cacwe .

Since somesurplus may "remain after (i) above, person(s) in u.qur,llu SIE

~ also be identified at the station where each school having a surplus is localwl for

e LT

hrghest station semorlty of teachers not belongmg to the CODA category

Z'f ",', = ;4.\;"3_’ T ;x”[ 7‘!‘1 } i’} §,{‘*§gjﬁq§¥!ﬁ§ ""‘tqd St i ;'. Sighy Dg t ' ‘: : ,'.' Yiee s

= Preferences of such teachers from among available vacancnes in KVs of ihe fo
also be ascertained. Persons respondmg to the noticée uncer (n)*above and those it

admmlstratlve transfer to the extent of such remalnmg su:plus Thls wnll be done on thet”

under (ii) above - will be called for ~a round of counselling beforgathe Reguonal Transfer Co

h\/ 10th 1aanare and trancfnrc \Au“ he offarted in that Ardzr s dth Aduo ronarel ten i

.’._
7

hutp://kvsangathan.nic.in/policy. him - S Ve
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from amongst avallable vacancies, and as per the guidelines in paras 13 and 14, below, ©

} January. . gleards . e o e dnaagd i A

e | —_— X

&
7.2 .. In some cases there may be surplus staff in a particular category, in a region as a wh
that extent, persons of. that category will have to be transferred -out of the region. Such

will.be those who can not be accommodated within the region by followmg lthe exercise *

in para 7 1 above List of such persons, along with their preference for other regions

sent by the Assustant ‘Commissioner.'to 'the "Commissioner by 20t January, who

transfer them to reglons havmg net vacancies in that cateQOry, in the manner provided
R "t i \ | . T 4 T
13 and 14, by 31 January ' ) LN

t
1

“ o P . . .
‘,.',Qt , ) EERE . 1 DR S ) R L

L7230y \_/acancies;arisingv-‘on account of superannuation upto - 31% July"of,the year"'at «lation
which teachers are transferred-out - on® administrative grounds under paras 7.1(ii)
above, shall be filled up by re- posting of teachers who are so transferred out, in put«
the above paras. Whlle donng S0, pnorrty would be given to teachers who are transfor::
the regron, and wherever apphcable, rt wrll be specified in therr rnrtnat transfer order
they will stand re- posted to theur orrgma! statuon on superannuation.of the parson conce:

. ll
2 i-’ L

8. ADMINISTRATIVE TRANSFERS ON OTHER GROUNDS - P e

M e e -

“ LI 22} "‘:'q I

Besides ~transfers to elummate 5urplus c.oingicated i Para 7 alioa
administrative grounds on which staff may be transferred are as follows: -

-

)
]

i) Oue to completion of maximum tenure'prescribecl for certain posts as st
below: ' | —
S.No.r POST MAXIMUM PRESCRIBED TENURP (IN \ FA!’
1. | Assistant 03
" Commissioner ] —— -
.. 2. Education Officer 05 e o
" Whila there would be no maximum prescribed tenure for Principals, caney of -

tllem as_have completed five years in the same school, wnll be e~<amrned, and transfos effve Lt
éxlent necrssary in pursuance to the objectrves spelt out rn para 1.3

|l [ XM [l e [al 2
@ s T0 fill-up-vacancigs in Priority Areas, 1, fhoie b o
. o i o 2, “z..,.. AN t‘»“nws“n*“’" ot e d
‘O'Q ) - . § w...”," "nww' . had
iii) To accommodate requests of teachers belongrng to PCGR category for a place  waoer
vacancy is available>v, ldn" - vr-“ o
v Y
.,;‘ \,\ {4'3.;3 o r_'r 4 ",r-.-.
iv) / +On grounds of. mzsconduct t or unsatisfactory performange, as evidenced by i

.....
. - .

hutp://kvsangathan,nic.in/policy.htm 2 EREER
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|’d“L 7 nl 1S

X
1":“( o ; V ’ s /b
: é - charge -sheet under Rule 14 of the CCS (CC&A) Rules 1965 or nmposmon of a minor p.
"7 “under Rule 16 of the CCS (CCBA) Rules, 1965‘, = v —
v) - Closure bf a Kendrtya Vldyalaya !
- iy Comnt
vi) ' Ot:her admlnxstr?tuve exngencues. Sy .
L . g? v;\-; Tap A

C)CRITERfA FOR. EFFECTING ADMINISTRATIVE TRANSFERS INTO AND QUT OF PRIORIT'

AREAS: o

A ".;:.;
BT LI U
S

s

One tenure postmg of all male teachers/ofﬂcers and non- teachmg staff in the rank of Supenr

and above in Prnonty Areas wnll be mandat}ory before they complete, 35 years of age, with the (
>'," * ? \'. ¥ R ' ""7,\" L B 4
mlmmum tenure - c

oy v:,y?':f,}.'rz f‘» W.’. g e ,J'f.‘.‘,;.‘.,_-.;\-,;; i ‘ s
TSe | g ‘flType of Station R Mmumum tenure (m yea—::e.')
No. . ) e )
s} North- Eastern Regson (exceptits my ¢ {a.. .0 x S, a03 e T
| 'Very Hard Stations)andHard - e
| Stations elsewhere” R S
2. ,Very ,Hard Statl,o.ns ) . 02 o

Explanatnon - Where 3 person has wouked m stations of both the. l<'nds mentmneu above, ten
Station of category (2), will be treated as bemg equivalent to 1 Vo tsmos the tenure al a st
category (1) for purposes of determlmng whether he has completed the Mininung ;,.e XA N

-

(2) v After complet:on of the tenure ptescrnbed above, if a per%on reque‘l: Lo e e
out, he wall .as far as possible, be given a posting of his chonce in Lhe PCOR catere
- (3) -~ ."As per objectives of the transfer policy as mentioned 'in‘ para 1.3 (i), the pre

transfernng teachers to fill up vacant: posts in Kendnya Vndyaiayas mlun ac in -
Areas shall be as follows: -

(i) Vacancues in KVs in Prnorlty Areas shall be pubh.shed on the webnite of Kvé

Reglonal Offlces by 31St January, and apphcallons o, \uilmg persons will b i

15“‘ February, for transfer to such vacancies. Based on applications nt;uzn“.-.~'.i
posting teachers/employees to vacant post in Kvs, of Lhen cho ce, shali be v
Commnss:oner by 25‘h February

. 4
e e P

(i) ©n addition to '(i)* above, 25% 'of'a-nticipat'ed vacancies in KVs located in Prigrity .

/ on 1% April of the following year will be filled up through administratiw lrantigy

up vacancies to this extent, wteacherq upto 35 years of age, an |
March of the vear, based on all-India Seniority list, who have not ComplEtEe By

8.
RN

A ST
http://kvsangathan.nic.in/policy. htin : SR INT



‘ ' _ m«nlmum tenure ln Priorrty Areas shall be transferred to_such.areas subJect tlot
e‘,) ' belongmg to MDG, DSP and Physrcally Challenged categones In addition, du«nh

- S R IoVaZe S Ol ia s
N - ) '.b M -t T .

AL

those teachers

-who have completed less than one year at the present place of po

on 31.3.2006 shall not be Lransferred to Priority Areas except on req"tl'e*«t
o : 'X*(m
- (i) . Inter-regional - Transfer of Teachers as per (i) above will be ordered

Commissioner, specufymg the reglon but generally without specifying the school,

_Fepruary. Postmg to specuflc schools will be done by the Assistant Commis
recommendations of the Reglonal Transfer Committee, by 10" March.

|
@; ,“,J_.'.S_E_LAY OF VACANCIES IN NON PRIORITY AREAS ON KVS WEBSITE

t

School-wise vacancies in KVs outsnde Priority Areas determined after lSSUé of transfe
paras 8 and 9 above, will be displayed by the KVS (HQ) and Regional Offices on’ theu Wel:

7|LC‘ bV
MarCh “ ' n.;nﬂ;"fh;ll:;:ﬂ 3 ; {
LR A Rl aad il x
RECEIPT OF APPLICATIONS FO&_R,,E,QUEST TRANSFERS
11 1The ASS|stant Commlssnoner of the regnon shall receive applicglions for request transiers ‘

the respectlve Prmcupals of Kendrlya Vudyalayas tull 20th
Regaonal Offtces shall be sorted  and intra- reglonal

apvpllcatlona \VI“ be retacmd ;!/ Heal
mter regronal transfers shall forwarded to KYS (HO) $0 as to rearh it by b"‘ April.

Lo ot gl L : : w;
Applications ror transfers vull be made in Form - 1 appended to thcse 'guldelinea Ly Lives

person requestmg for transfer may |nd|cate choice of upto 05 statlom in one OF tNOKC Regior.,

@ REQUEST TRANSEERS

B o Dl

- e o m e

Cases where requests for transfers shall not be considered: -

In following cases, requests for transfer shall not be considered:
i) - Request of a direct recruit for transfer from the place of first pot

considered, completxon of a perlod of three years in case of male, and one
female’ employee ,

ann

PR CE g
-m*—.l,., .

BT - Request for transfer of a person posted on promotlon will not be ronmd Dy

; completlon of three yea‘rs un the case of Assnstant Commissioner/ l:dd(_dlltm Cifics

L

.. et ‘-v»ﬂ-rﬁ-n - nn,m.aw 'v..-)- uww-'y L
4 year m other cases L i ey A e

" ¥ . T
;--.&«,uw, ety EE A e e a o .

o ’_‘ &\,}; e

AR T s T

hl(p Iy sanealhan nic. m/pollcy hlm

EREET

isione

rorders g

March. The applications. rec e.vp
e

FRIRN;
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aN

‘9
é M) Prlnclpals, Education Officers and Assistant Commlssioners will not be translen '

" to the same station from where they were transferred™ earlrer unless a perlod of three

has elapsed - “ . ; e,
. a ) . P er e . Lo . .
. R v creld t" R ' .:&Lf?»» i
v) ._T;_E_gg_l_e_rs, Education Offlcerswr JAssistant Commrssnoners who were transfe

admmlstratlve ground mentioned:in: Para = 8(iv) shall not be .considered for transfe

. ‘.i completmg five: years. eFurther, they will not” normally be transferred to Lhe stati-
where they were transferred out on the said administrative ground. However person:
\ to Priority Areas shall be _considered for transfer on completion of thelr tenure as SpE_

Para 9,
4
5 V) L A person who has been transferred on request w.“ not be transferred on
© again in the same academlc session, e £
e R R LT SRR
vi) - Cases of MDG DSP and LTR categones where request ror transfer has alrea

lgranted on these grounds prevrously s

. . £ . } . N
12.2 Extent to whlch requests from persons belonging to PCGR and 20n-PCGR caty
" will be accommodated. e o

' Cxtent to which requests fro.n persons belonging to PCGR and non-PCGR categories vill be
accommodated will be: as follows : :

S. No. Category _©_Extent to which request will be accommoclatcc‘ L
1. | PCGR - i) | First claim on available vacancies

, . |ii) [ Tothe extent vacancies are not ava.lable by dl‘nmdt::‘l'li‘dlat
. o - | | of employees as per para 15.
12| Non-PCGR |~ | To the extent of available vacancies left after

.| 77 | accommodating all requests of PCGR category. Howevar

non-PCGR requests will not be accommodated il graist of
such request is likely to jeopardize academic intarests o
, students at the employee S olace o__postmg

-

123 Crrtena for consxdermg request transfers to fill up avaslable vacancies,
’ . . . ¢ E - ;, B t -,
SubJect to the prows:ons of Para 12.1, requests made for transfers snall be drsposed of it the: o
mdlcated below - ' Sl .

R L

o e Requests comrng under PCGR will be grantec as. per 1he oplions syecitie:
' appllcatnons Within the PCGR, the order of precedence wiil be as under -

o . o . )
. - ] -t Lo v .
.z t . .

a.  MDG, . - oaUoontuel : 0.

hltp://kvsangalhzm.nic.in/policy.hlm R M
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LTR,

] C.
A

: " _-d. " .Those wh'o-h‘ave'compllet‘ed their te

A W S O W ¥ . —— 3

nure in Priog‘ty Areas. .-

Y

i) Vacancies for which no requests are received from teachers coming under Pt

be considered for posting of applicants belonging to non:PCGR category.
being more than one request for the same vacancy,
* ., descending order of aggregate en

In the event
priority for transfer shall be ¢
ti;lg_ment‘ points calculated as per para.l3 below.

D T L i I T SR

: Y P R T st e ey ) o .
12.4  Posting with' an Employee Spouse ., A
. 4 BPRAS "‘.J&.’s’.‘. e PR ‘..:.......;.., * ——— et P

P e

-
!

As far as practicable, either at the same slali

request for transfer to join an employee spouse,
8 nearby station, shail be considered and for,

{this reason specific entitlement points have been |
in Para 13. 1In the event of a tie among the

same category of spouses, lady employee would |

~ preference over male employee, and inter-se priority among different categories shall be as folion

[odRBERY

Category.of Employee Spouse i | SRS Priority
1. | Where spouse is a Sangathan employee , L 1
2 Where spouse is a Central Government employee — i I
) 3 Where spouse ., an employee_ o.f'ar_l autonomous body or PSU undei | Hij
the Central Government. ' SR R
*\/ @ Where spouse is an employee of a State Government or ily A%
dw i -
j_dutonomous body or PSU -
5 Spouse working in‘ran organization other than 1-4 alzg_\_/g._m_"___w o
NOTE: - For 'Spouse Cases" the aforesaid priority will be considered only where the leach.

transfer to a station (é)_other than the one where he i currently posted, -and (Y v

employed spouse is posted either at the desired 'station or a nearby station.
x

13. .E.N.I.I..IL.E.M.E.N..T...EQ.I.NIS..EQR.PEIE.RM.I.N.I.NG. PRIORITY AMONG RIVAL CLAIMAL T
For purposes of Para 12.3, .requests will be disposed of based on highesl ardiiicne s
assigned as per the following criterion;-

s Reason / Consideration 7 Entitiement points |
| No e _ L . ‘
1. Completiori of;tenure at a Very Hérd Station ‘ - 40
O I ST R SEPRARIC I (I PR SO , '
(_-'. Completion of tenure in the North-Eastern regiog | 20
vy 3 (except at a very hard slation). and at hard
| -Stations elsewhere. . e L
3 Stay at the station from where the transfer is | 01 for cach R
'{/ CD i k,\:.Y—. TRmbt favsnab bhasa macinend dimdae O a4 y - .

B R ZERYEN DR
t

http://kvsangathan.nic.in/policy. htm Ve
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Y

OO I TIT IS OV
. .

- veniy auugm. \t:M.ch wiuse \.uvclcu uiuel Sy, g Slay  EALTTuily  vier oy
A and 2), ' , subject to a maxmlum of
' pomts R L
4, - Physncally Challenged Employee.,, . L 20 -
. ] nqpllll’l ) . . . ) .
5. Unmarrled/drvorced/)uducrally separated/ widowed | s T
- | ladies. . o ‘ ‘ : ' ‘
T - . oo .
. (ﬂ E Request to' be posted wath an Employee Spouse B @
. v e, lS [P . . . v . I ’
7. Lady teach®rs who are posted to places more ... . . 10 T
_ . | than 500 KMs. away from their home l;own T
. ‘e r I »..;,"'i A — R 2} R T
o NOTE Although the persons covered under S.No. 1 and 2 come under’ PCGR caLegouy, ent
points are assigned to factlltate decnsuon makmg as, their number may be quite large and thew '
competrtlon among them for some specmc statlons/K Vs. S '_. Lo
¥ - ’ L Co :
f"""m‘ "3
. 14§ FIRST PRIORITY» LIST INTER- REGIONA EQUEST TRANSFERS AGAINST AVA
- ’\,WW\_’, WWW VW'—"\_,—"M
vy VACANCIES__ o e o e B e .

14.1

14.2

i —"“-\

%

@

15.

R

15.1 -

v/

: However nobod S all b,,

P
P ST - N .
s : N l B

The fll‘St prlorlty hst shall b gregared by listing of applications received for inter

. o irmmiri st
transfers agamst avarlable vacancues taking mto _account t! the entrtlemenl pomts as pe;
above ana shall be drsplayed on KVS website by 30" April. This priority list shali be ¢

1]

- in accordance with para 12 and 13 above.

Representat:ons agalnst transfers proposed in Lthe first pnonty list shall be Jeceinac vy
May " AT

< ..

\

After taking into consideration the representatlons recelved as per para 14.2, hinal
'orders will be issued by 20t May. ' '

SECOND PRIORITY LIST: INTER-REGIONAL TRANS!-ERS OF PERSONS 1N

CATEGORY.  _BY. DISPLACEMENT OF OTHERS JAND  CERTAIN CONSEQU
TRANSFERS ’ : -

Where transfer i5 sought by a teacher comlng undef PCGR and no vacancy i ava llal e
D A
station of his choice, required vacancy will be crea\tem dlsplacmg a teamt. o i
category (post/subJect) with Iongest stay at the sald station, and not belom.nu Lt

Vvt i o ot

ced.ln..tms.ma_n_n_e_r as far s possible, before <.ompl ating
*a 13¥]

S R—

ol’ three years If no non -CDA_ category employee with more than.3 years lem,m:

!

avallable at the statuon of flrst chouce of .3 PCGR category. employee the exercise will he
focatrng such a person. at” statlons ol’ his“second, third and lower choices, in thel orda
non-CDA employee wnth more than 3 years' tenure is avallable at any of the statinne ¢

/’
P

http://kvsangathan.nic.in/policy.htm , ' 3o



5,

“'/;/(15.2) Second. priority list prepared as per para.15.1 above, shall
.

hllp://kvﬁmgalhzm.nic.in/pnlicylnm :

\ entertained - upta:315! AugustLfor. transfer-to'a* station-in

e = TR S TN TV IR

S, e e
. 2@ _ . o : Page 12 o187

9y

A , g : . ‘ A Y
the non-CDA employee with longest tenure out of all the preferred stations taken loget
. ,\@‘x' be disblaced'. The displaced teacher will be accommodated against available nearby vac

' far as possible withiﬁ;ttle region. The resultant ___vaca’nc'ies’arising outy of transfers order
first priority list, will bg used to accor_nlmodate‘, t1ori-PCGR category requestls, who coul
accommodated in the_iﬁ_irst priority list, to the extent possible. -

be displayed on_KVS_website,
20 May,"3fd représentations_against it will be received upto 5th yuge.” Final Transfer orders,

. taking répreséntations inte. ration, shall be issued by 10th Jung,

T s

LT e o

n-T-:e- - . A 1 - . v - - . | )
(f? Any correction/modification which bec_qme necessary in transfers as per  firsl and secahi)\
Deiority Tists by RVSTHGY shall be issued By 25t JumMET———— SR —— _

o — —————,
: ] ST ' } )

(18) TRANSFERS BY REGIONAL OFFICES ., ... ., -

o VA T R T TR b

Applications for intra region. request transfer shall be con
only after the inter region. t

sidered ‘by the Regidnal'nga'nsrer“Cmmm
ransfer orders have been: issued by the KVS(RQY, 7~ .

; .
. o . .. :'.:»‘ - ,.: fl . ) . . - R .
16.1 . Request Transfers against available vacancies by Regional Office.
EREE TR SO RRPEN & IR LT Put T RIS SURSRAN D tv s E Ay b R :
oo -‘»",-"-u‘,__&4'-,“;'»_E'Jv?w"g,\‘*~“w~ TNy .

' S . e PP P gl
The " first ‘priority Iist_ghall be
YaKingTinto account the entitlem

2#»“"‘“%3"‘“’-5*""'3'~*>.,«-"'.-""‘»v_ ""“""~'1“"-‘:*""‘+~"\”,-? e NI
prepared by listing of applications received for-intra-regional -
ent points as per para 133 ove"This priority list shall be disgs!
RO website by 26" june, - Representations against transfers proposed in“first_priorily Ll _
réceived by 10 July,, and final _transfer ordersShall Be issoed by 159 JGly. The first prit
Shallbe-prepared 358 per provisions of para 12 and 13 3bove — —im ‘ a

) _ ) . .

T e e e i sroene iy .
.
16.2

Transfers of per,sonsu'in PCGR category by displacement of others by Regional Of:
Where intra region tran
vacancy is available at the station

15.1. The teachers so identifi
July.

sfer 'is sought by a teacher coming under PCGR ¢
of his choice, required vacancy will be cre
ed for displacement shall be called ror cour

ategory
ated as per PEOVISICT
selling by the RTC

Thereafter, second transferr Iistshall be displéryedr ohr,RO' website by 20 july, reene -
If-any, against transfers proposed therein s

transfer orders shall be issued

by 10th August.

e
hall be received upto 5t August, '

Al

16.3  Any cqrrections/modifiCétions in transfers as per first and setond priority lists thsued
shall be issued by 20th August. . o

17. I,RAN.S.F..E..BS....UN.Q.E.R..SRE..C.I.AL...C.I"R“C.IJ.M.,.S.T..A.‘NCES ’

C e e N e e ser e st e o,

17.1 Notwithstanding :anxthingif-contgigigq'.‘ig; g_a.,gaf,;lfll.:.l;fﬁ.transfevr applica'lio_n of a leache:
' espdct of which no elier pa:
made request even!if such teacher has not submitted the

application in the preseribed
by .the last ‘date specivf'ied':f_in; Para 11.1.

“In case of vacancies in Priorily Arcan reos
teachers shall be considered throughout the year, - B

R P I

N RN
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year without causing serious danger to the life of t
be effected by Commissioner at

J T

any time during the.year.

P s s

he teacher, his

i TR HIAE

. | ’ i B b
18.  MUTUAL TRANSEERS. frm e
v, ! e

-

Mutual transfers - (involving

mutual transfeﬁ‘”%hall"'be*'considereg,_ be
[ R + ;-

) wsar s’

il KVS reserves the right to transfer an
. T —— . M ~i- » . ‘ " “ e
r ) . . . ) . . v -y
* exigencies. Commissioner ma ass'ordersin such P
- xlgencies 1y pass casesy’
o + ”‘ S ! LR
- 17.3  Transfers on account of serious illness, whe

3

Page 13 arys

&7

y_teacher to any place at any time due to admin
e —— M

- ——

n it is not practicable Lo defer the lransfer
Spouse or ailing son/daught

oronth

two persons) of teachers within the same category will be
provided provislio,r}s-‘of_xPara‘_‘IZ.1(are;.not; attracted in ej

B e

ther of the two cases.” No rog:
yondt315L. October-of the year. Intra-regional

transfers Wilhbé..fiha'l_izeq. by; Qggional 'Tralgls‘fgﬁ, (':ommittee' and ordérs issued by Lhe co

Assistant Commissioner. Requests for. i
(HQ). Mutual transfers.shall be. co

all categories. : «— -+ e o o

i

nter-regional mutual transfers.shall be forwaided
nsidered 'ohly after inter and intra region transfers are

N e e Aot

- v o
"to!.:t 1. . Yo

&
¥

ta

{
S O .
1

nt fneuehito

o (
. . .« '
P RN FL R
b

~ For ready reference,

19.  CALENDAR OF ACTIVITIES
. f

' . v

calendar of activities in respect of transfers is summarized below:-

K4

Iulp://kvsangalhan.nic.in/policy.hm)

’

Si. | Activity ! ' Relevant | . " {AST pATE
No . T R . P Pgra No. For 2006 | For
o e ! of the ) | subye
boe N Guidelines 2 vears
1. | School-wise Allocation of Posts for the next 5 C[ASM Feb. e
academic session = : o ; el
2. | Determination of School-wise surplus staff and " 316 [ 5th March SR
vacancies. " ' L N
'./@ Counselling by RTC for _voluntary and admn. 7.1 25t Mareh ’ 107
transfers to eliminate surplus. SRS
4 | Intra-regional transfers to eliminate School- 7.1 27 March l 151
level surplus e i
5 | Submission of _details of staff which is surplus in 7.2 27 March P
a_Region , to KVS(HQ) for Inter-regional ™ — o !
Jransfer. T — » . e e
6 | Inter-regional transfer orders to eliminate 7.2 31 Maich |31
surplus at regional level  * « e S R
A7 Display of vacancies on website for Priority Areas 9(3)(i) 13 April IR
1’8) Inviting application against above vacancies by 9(3)(i) 17 April .y, | 100
7| KVS(Hars) - ‘ , — T
9" Issue of Transfer orders based on applications . w930 27 April 24
, received .~ P e L B Rt s
10 | Admn. Transfers'to Priority Areas', by S Ry (i) - St April™ RELS
Commissioner e , S T
11| Issue of Posting Orders of persons transferred'to™ | 9(3)(iii) 20" April 10
Priority Areas by Assistant Commissioner R B
12 t Disnlav of varancies far nan- Prinri.rv Areas nn KVS {0 6th f\?‘{‘\» '

- —— ey



e NI TIIATEITY ee  s e aae ul-‘.!/.‘\‘- :
. o '
, website, , ' : : 4.47 'w ) . A_n-_h
-+ KN Receipt of transfer applications by ROs | 111 NA7150 May 200
' 7@ Receipt of transfer applications from ROs by Hars - [ 11.1 7301 May . S"‘—;;.E

i oy

B T e R i

' (9 Display of First Priority-List of Inter-regional o141 T o4 25 June R

: JKT?) Issue of Inter-regional Transfer Orders pursuant to | 14,3 ",;..,..-Gls"rju!y) ,{/ 20t

© 21. ... TEMPORARY 'C"H'AI:JGE-’OFSPEADQbAETERS?ftZY i
: '. EPCRER - :5.'4 j!. '.":_..“-- ) .-.,‘tf" ) { "‘i' T .

| SEquest Transfers SgaMSTavallabie vacandies on-' i L
| WS KVS [P e | |
16 | Receipt of Representations on First Priority. Listr VR

{ -l T AR

10t July 15t

(15 above!

18 | Display_of Second It of Inter-regional [ 155 BTE | 2000
Request Transfers proposed to be & rough, SRR I s UDIE A

d'%@cemeht, m— T ipie —— ’ ' |

19 | Receipt of representations on Second Priority List ' - 15.2 L 318 )y s

© 20 Issue of Inter-regional transfer orders pursuant to 1527 ({6 \'Augugt)' 10

above v7h e - ' Al -SSR N B

21 |.Corrections/Modifications:in®:Inter-regional® '~ 15.3 . | sth sept.. Srasth

transfer orders issued as per (17) & (20) above. i R

22 | Display of First Priority List of Intra-regional .  [16.1 6™ Sept. | 26t 3

Request Transfers on website by ROs =~ ' . N

; 23 | Receipt of representations on First Priority List by | 16.1 20t Sept, - 103

RO ooree M

24 | Issue of Intra{r'eg‘iqri‘a_l: ?rgarksfer Orders pursuant to | 16.1 i+, 25(1{5@‘3[. N T
[ N (22) abOVe ” i I L 1. . . . .

- — — R PT [
- 25 | Counseiling at RO of teachers identified for : 16.2 - [ 26" sept. 164
displacement as per para 16.2 o ERSOTR DE
26 | Display of Second Priority List of Intra-regional 16.2 118 Oct. 20W )
transfers on website by RO * ' ’ O
27 | Receipt of representations on Second Priority List 16.2 1sth Oct. Sthoay
28 | Issue of'Intra-regggpa[;t;a_ps_fer._ordegs pursuantto | 16.2 , 20" QOct. 1O 4
' (26) above. : , Jooedo
29 | Corrections/Modifications in Intra-regional transfer'| 163" 30t Oct. AL
- ~—|-0rders issued pursuant to (23) & (27) hbove. , e
.30. Transfers Orders under Special Circumstances. 17 AS given in VA g0
L - ! , paral? . Inpara;
731, | Mutual Transfers: . .~ | 18 115" Nov. 2T
'20. - ADMISSIBILITY OF, TRANSFER TA - CoL L
-Transfer TA as per KVS ruleg, will be admissible in case of administrative transfor, G
+ . o, B Vh-'_“w -
case of request transfers except in the following circymstances. - :
(i) Where request transfér is effected against a vacancy: in & schoot toc
eRemwAmR or g SRR
(i) -~ “Where a person posted in a school in a Priority'Arear'isr transferren, ¢ui .
S ooon completio‘nQOf prescribed minimiu fenure.., . S WU e T —————.
T WS S i i,“,"‘“i*&%‘;’?‘,n Toa B RS TEEICR

' L T
deioy el . :
LRSI
M

R I S

Assistant.Commissioner shall be competent to change the headquiar.ters o a (2atiiey fou

hllp://kvsangazlmn,nic.in/policy.h(m ' : RO



'l NEW TRANSFER GUIDELINES W 9]~ ) Page 15 of 18
1 - , ' R

N _ ) ‘

s ?. not exceeding 180 days at a stretch within an academlc session to any other school wi

region on following grounds of administrative exigencies: -

i) In case no person is available for engagement on part- time: contracL basis to (il a
(including a leave vacancy) in a school, and

i) For ensuring better utilization of manpower. However, the Assnstant Cominissioner st
due care while changing such headquarters temporanly so that the academic interes

students at the employee’s present place of posting are not adversely affected.

' 22, INTERPRETATION

’ ‘ i
If any difficulty arises in giving effect to these guidelines, the Commasc.aoner may g
‘ orders as appears to hnm to be necessary or expedlent for the purpose of ramove
' . difficulty. .

23. TRANSFEROFNON'TEACHINGSTAFF ‘

These guidelines shall, mutatis mutandis, apply to non-teaching staff.

24.  CODE OF CONDUCT

All employees are expected to adhere to Rule 59 (27) of the !
CCS (Conduct) Rules, 1964 which read as under :

Education Code and Pule |

: Rule 59(27) of the Education Code:

,“Nd'teacher-shau rievance, if any, except through proper channel, nor will ha can

non- ofﬁcual or outside mfluence or _sunport in respect of any mat er pé'“f'm:nq to his a3itncy

- - ———
Vudyalaya "
O

Rule 20 of CCS(Conduct) Rules:

I
No Govb..se.uaat-shaﬂ—brmg-e;.auemp_t_‘lm\g any political or other out sl(lv hane

upon any Superior authority to further his interest in respect of matters perlaining to

under KVS”,
w

Violation of above provisions amounts to misconduct, and would be liable to be pumished.

[PERE O BN

*Time frames mentioned in these guidelines are generally those whicl

be applicable from 2007 onwards. Relevant time frames for 2006 aro
in Para 19.

hitp://kvsangathan.nic.in/policy. htm L FERE
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by

Type of Diseasesﬁrescribe‘_d as Valid for Transfer on Medical Gt

40'und S,

(i) CANCER___;Q .

(i) . PARALYTIC STROKE

(i) " RENAL FAILURE =~ " =~ . | o
(iv)  CORONARY ARTERY DISEASE WHERE BYPASS SURGERY HAS BEEN ACTUALLY D
(V) THALASSAEMIA . BN | | o
(Vi) PARKINSONS' DISEASE

(Vi) MOTOR-NEURON DISEASE

((viii)  Any other disease with more than 50% physical and /or mental disat

‘examined and recommended by respective Regional Medical__'Bomjd;wé .

re.cofds/»repcrfs"('with in three r_non‘ths)‘. :

. The brief description of illness which will be considered as medical grounds, for b
of transfer, in terms  of -transfer guidelines is as under. Medical terms refé:jred Nere
meaning as given in the Butlervworth’s Medical Dictionary. ' B

(i) Cancer. .
- Itis the presence of uncontroiled growth and spread of n‘n_alignant celis, The d
cancer includes leukemia, lymphomas and Hodgkins' disease. '

iy
Exciusions:

This excludes non-invasive carcinoma(s) in-Situ, localizec non-invasive Lurnou{:
- early maligna_ntvthanges"and'tumo‘ur(s) in presence of HIV infectioll or AlGE; -
cancer excepting. malignant melanoma(s) are also to be excluded. - :

(i)  Paralytic Stroke

(Cerebro'-va'scular’acc.*iden’ts_) Death of a portion of the brain due to vascular i

(a) Hemorrhage (cerebral), (b) Thrombosis (cerebral), (c) Embolism (cerelnaly i

permanent disability of two or more limbs persisting for 3 months after the ink.

Exclusions
1) Transient/Ischamic attacks, |
iy Stroke-l.il{e syndromes resulting from
hllp://kvszmg;uh‘m_\.n‘icAi‘n/poliCy.hlm A o : i

e et e -




e S

wETRATL TI e

.._......,.

-

;D) Intracranial space occupying lesions like abscess, traumatic_hemorrhage K
:‘.;f;'(fl :“tumqur i Lo ".‘?‘xn:;tsr L e G PN B . ’ *k
T At My Rt ERSEICHAR) S TP o R | R
" €)Tuberclosis meningitis, Pyogenic meningitis and meningococal maéningiti«.,
: o - . ":&'f.l| }r i . . ‘ . . -.'l
()  Renal fallura .. . ,_

vy

(v)

. Patient with Thalassaemia who is anemic and is dependent upon r

Non-surg'ic':'a"l technidues such as the use of either balloon
.~ through the‘art‘_erial system are excluded. v

It is the final renal failure stage due to chronic irreversible failure of -both the K
must be'»-twell.-{_c}O_cumented,,-;.:rhe‘_-»yt_eacher« must produce evidence . of .underqoi

haemodialysi ‘*,akn'd’._qth'er relevan_t'jlabqratOry investigations and doctor certification.
. o ,’h‘!m\f .’ ‘ } e '\’:"; ' , RCEN ' . .
Coronary, artery. di ,by:p‘as.s..sur.ger.v.,.ha;s.,.be.en.actuallv done:
Ll =l 4 S o

urgery.on thé advice of a consultant cardiologist to correct narrowing ¢
Of.more coronary arteries. .. S -
b S .i'j':?i.:,vl ISAEAN .

£y
i

,

S
BRI

A gty wb o el

. - -~ 7
" .- :

or LASER via a catheler . -

THALASSAEMIA

It is an inherited disorder and it is diagnosed on‘clinical and various laboralory
egular blood {

. for maintaining the hemoglobin “level.  In addition hev]is on chelating agent -

~supportive care,

~Inclusions:

i) -~ Thalassaemia major: - History of blcod transfusion/ replacerment ag les

~months interval. It must be well supported by all medical documents. Tige i

(vi)

include the perio‘dicity/duration of bloodvtrar_\srt,xsion,ﬁ replacement.  rogue:
pa‘tient/Chelvation therapy. ' _

Exclusion; * - ‘ o

\ |

.(a) Patient: méy have Thalassaemia minor. His anemia may becomea saver: i

concurrent infection or stress. Anemia may become severe Lecatse
deficiency or other associated factor. :

(b) Blood transfusion is not required and these patients rJo‘nQL require Chelation i

PARKINSONS’ DISEASE -

......................................................

Slowly progressive degenerative disease- of nervous syslem cauning lieans

- slowness and disturbance.of balance.

http://kvsangat han nic.in/policy.htm
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Must be conﬁrméd by a neurologist.
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e YT i gt A i, s e AR g st P

I

(vid)

' running pace, the senses and untellecls being UHIHJUIQC]

R R

Involuntary tremulous motion with lessened mu
when supported; with a propensity to bend the trunk forward and Lo pass fron

-

Exclusion: B!

“ﬁ".nl ';} N I} 'l 'Y L .
(i) Pataents who ‘are stable wuth the support of medicine.

Yo ~ru| HE- 'l

(i) - Detectlon or Parkmsons dusease wathm the duration. of S years.
N # {1 .3 i
,R,equnrement :'9 :

,. ..-; 'j\ ) .
t

Date of" detectton ‘of the dlsease, hoqpltah/at«on extent of  involvemuant, d

treatment along with discharge summary should be furnished.. Mention shoulc

about the progressiveness of the: dosease, and summary of inception of the patier
conflrmed by Neurologust S ‘

. L
O T IR TSy L

MQOTOR- ‘NELllRON DISEASE

1

‘ : ‘
FERS .o
u1 L

Slowly progressive degeneratlon of motor neuron cenr of bnam and t,p..w Y

weakness, wast;pg and tWJtchmg.m,hmbs and dlfftculty in speakmq and <aalicy
. '- s "["i o arwr i -.,.j-; . ' .ff? V. : . o

Must be confurrqed by. neurologust.,m, FORK: i

.I,n,x.l,usnons, .,
R

u\-b\‘ .o

motor -neuron; dlsease mvolvnng Iess than 02 I|mbs and the muscle powu s 0
grades. v . \

,1 .‘"»‘f\.‘ ! ‘_:'f‘\-",,‘f:"f".“?

e

'ﬁf\. ,yj .

It should be duly supported by MRI EMG and nerve \.OndULUOH test.

!

o el 'f.‘s,‘p\,}' Ty .( i' tm‘m bsr:\dn.— L

(vm) Any other‘d:sease with- more than 50% physical and /or mental dis.k

. examined andv;recommended by respective Reaion Medlral Bo,.:d/w'

rccords/reports (thh in three months)

‘ l

scular power, in parts not in actiar
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‘ S PERMANLNT 'LOK ~ ADALAT. "~ . N 1““”‘ s §§ ,
S AGARTALA S TRIPURA. c o :
< LOK ADALAT CASE N0 - 8% . . . OF 2005
.er;'P,T,H Kumar ‘ ----Peﬁitione;
- Vs~
Principal,Kendriya Vidyalaya, .
Kunjaban, Agdxtald . --_---Opp.-pa‘rt'.y:
e i : .|_ : S
BE FORE
Mr,‘. B.R., Leb - Presiding Judge,
.. Mr, D.Chakraborty - Judge,
-_ﬁx:_.é-. K. Deb Barman - Judge
_Fox:1_t{:h'e Patitioner - In person. .
“For the Opp.=party - Principal,Kendr ;yu'VidYe\l;ye,
Axgument hcard on =~ 20-12-2005
Judgment delivaxed oh=18-01-2006
. J'U DGMENT
\—\j/' 1. By this application the Petitioner sought xelict agnin-—-.
17 A l
@'.,'/ ’ st .the hazrcsmnent sutiered by xha him Juring his uuic_c P -
‘ C W ' ‘.>riod from the’ hiexerchy stating inter alla in uk'.\pllic(;tion h
\6‘ . : B )
)\W'fd@m thdt.-‘.‘ .
goﬁ(\h:\“o~ {‘Q -
@V
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- (1) He qubmitted numbex of appeals to the Authoxity ot

nardy: "idydldyd on 16-9-2004, 24-11-2004,14~ z-zooJ,
’45-4-9005,. -6;4005, 12-7-‘005 for getting et Jus-

tice-in the mattur o£ carreer loss, harxaosment £ingn~_

~ciul loss anJ mantal tOrture etc. dlleged td have

'been caused to him, but’ the Kendriya Vidyalaya did not

take any action till date.

(L1) ‘Ev;n the Grievence Lell of the Kendiryd Vidyalayad
aiso did not take any action in this regard inqpita

ot repguted appro«ch.

(111) 82 yeazs old ailing nother of tha Pctitioncx,_two mia
nor daughters and employed wife have bcen suffering
much in Andra Ptadesh aince May, 2003. and they need

help and}aupPOtt ot the petitioner. B

, R o .
(Lv) P:inLpa};iof‘Kend:iya_Vidyalaya andf the local staff
| a:efeﬁjbying_unque bzivilage,-
. .v'-\ . ": : o

s
{

and the petitionex has_ prayed for apprOpriute xdin

relief according to 1aw.juscice,equity and good con-
. i »

science. oy
c0py of thels letter written by the [LLitiUn”[ udl«
ressed to the Griev;nce 0££1cer 15 annexed with the potition

&_?j:// on DGIUodl of which it appears that the petitioner bxought

his griev;nce to Lhe notice of the Grievence CQll by a letter

,'

CLRUE GORY
- a7

A

)

A



. the p01t of Dist Co-ordinator in a andra Prudtqh

_3chool qnd he was trun:ferred in 1990

'posted to North Eastern Reglon w. e.f; 2—4-2003. He 15 a post

'grdduate in history angd- English M.Ed P, G Diplomd in GuiJen-

ce dnd councilling, Andra Pragdesh btate Medalist in uthletic
brorts. He secured 100% results in 1996 to 2005 in tlus. X

tabc Examination, he has the honour to be tht £it~t pnrw0n

| from KVS selected tor 'Film Appreciation touxse', ConJUCLed Ly

by 'thional Film Archive of India’. ani Eilm & 1t1evision '
Inutitute of India' under the’ Ministty of In[ornution and

onadcaeting, Government of InJia.

In the month August, 1997 , the petitionei applie1 for

Open uChOOl

oociety. The Prineipal, Mr.M.V R.K bhustry wrott on the

' application that a disciplinexy case 13 pending, but the rea-

lity io thtt during his 1% yearq of se:vice he hqs not retei-

ved dny chdrge sheet, nor any sort of notite IEgleing any

\

»cuae depdrtmental or otherhdgainst him,. nnJ onlyvu[te ,ka
| V'd lupse of two years aince theusume pxintirul guva i no(n lhn!

“o, Jiselpliuuty cage wad ponlingﬂ aguiuJL hlm.'uo 1nu Lo Lheo

Jdid Lalsn allegation tht petitioner lo_t a bxijht Chdnto wend

prOSpeet. ngain in the month of bec, 2002 he dpplied £01 the

post of Principdl in A.P S.w R E.I.s. it thut Cime . tlxo Lhe

Piincipal issueJ xkh a cledrange ctrti£¢iCutt only on the 1d<t

minate on 16-12 2002 which was the leot date for rnceipt of

‘upplication and thus he lost the OppOrtuniLy to sahnit tth
. Application in time. #nl30 injustice was done to the petitiOHGx

. by trunsitxring him repeutale £:om this Bchool Lo thut

200¢ /004 dnd 200J.“1“

St - B ST
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transier from Andra PrudGSh to Tripura btnte(hgarttla) wns

motivated by unfair politics of Mz, G.V. Ramant, Mi Anand Rao,-

Mr.M.V R.K Shastry, Mr. Bal and others. ugainst which he

'g'eppealea on '25th January, 2003. but the K.v.s did not LonJuct

' any impartial open’ eaniry and the enquiry was complettly

'one sided without tollowing the provision' of tentral ivil

: oervices(blassiiiCction, tontrol & Appbal)RUleo, 196 unﬂlby

forca - the petitioner was sent to Agurtala.
'Furtherfgrievnnce {s' that ha hus not recoiveq the‘arré~f

ars for-thé‘period from January,'i996 to nugust 11996 under th

the Sth Pay COmmission Rules. His ilcrements ior one ytdr

1996~ 96 wus withheld for one ytar without any raason.‘ugdin

S his increment £Or the yeur 2003 ‘was also withhelJ for x#ﬁn

‘three montha without dny reason. Inttrim relief & u.n urrtars

£rom July, to uetpember, 1993 dt L.V. INo, Kalingd hus not

bctn paid till Loday. I.R. Arreers tor the perioJ of uepteniox

1993 ab K. V $uluu hus not been’ paiJ till Lany.‘ Louble HLiR.A

Allowunce £r0m 21=4~ AOO3 to 29-J-¢004 ut K. v.-l Aguttulu, B

hua becn intentionaleithheld for: F010 mJnLhJ by Hz M v R k

o uhdSLIY s frienJ.

Y

. It is oléo ellegef that due to such harraqswent‘nnl e n-

«‘-tdl torture the petitioner could not evcn conplete the PGUCA

course in- A.P Univergitie., Vishukuputnun{

' puibuing-

.2..

which he W3

The Opp.-party contested the procecding by filing writt->

en stdtemunt admitting that the petitioner subwitt a HUmber of
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: reprea»ntations and the opp.-patty forwarded thc sang to the

highez authorit ;‘as‘the opp;-party dppeured beiore the Ada-‘

i””\' C P

‘ lax has got?no authority to take any decision upon th; said

',representations. The opp.-party has denied t
W

of harrassnentetc.vm

he dllegutions
ade by the petitionez ‘and. the orp.-punty
‘urthex stated in his xeply that the petitionex alrudly

approached the Centtal Administ:ative lribunal ani thn Hon'< .

' ble Gduhgti High bourt, Agartala Bench and both the cases

' w»:e dismisaed and in fine the Opp.—party has 3wa1ttej that

the petition filed by the petitioner seeking relief s’ with-

out substanco and is liable to be rejected.
CCEINDINGS

3. A xerox c0py of the judgment at. 30~'~2003 puq(pl h,

thu L;ntrak;\dminiotrative Tribunal, Hngxabad Uo

R e

nch in 0 A

4

" No. 430/2003,1s dnneacd to the reply Iiled by the opp.-parLy,~

'.on pex ul of which 1t appears thdt the petitioner filed an _'

; applichIOn buforn the Central Administrative CTribunal (Cat)

‘Lor Jegquation that the order of transfer: at, 15-4~2003 signa

ed on 10~ 4-4u03 %s in'its No, p;aa 11/200?—03/KVu(LblT'Ilﬂ) L

illmgul vitlated with mulafide. capxioious, unjust unwarre

anted, punitive in noture and not at all in the publig in-

' chost anJ it 15 contrary to the transfcr guidulinﬂ

: Jl.iyg

5 ol A\(} n-

vidyalaya banghatan anl violative of pzincip]e, of’ na-

,tJral juatice and violdtive of. articlu% 14w16 and. 21 of the

'Lonstituti“n ot India and the petitionerg prayed for qetring

aside the same.- - - e

The findings of . ficta rscorﬂgd b) the L3, 1ribunal is

that thh pot iL'oner Joined the service on 8-1-1990 at , e :

o | I | ﬂ““"

T

. e A e,

ERE R R - TR ]
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;KenJriya Vidyaluyd at Uhaanr1 MaJhya Prddesh au Primdry

,puluted Line .and son Of the Prin(i[al wa s

'defuulting studenbﬁunl therbupon on the advice unlg 9

' haxx#xxmn hdrruﬂsinu Lh»

meuns und Lhu petitioner olso all

the Tribunul by filing

'1ng upon the Administrativ; Lxegiengies/gro

Vﬁfb A
N N

ﬂ.m_l\

,Teagher wherefrom hg was transfexrad to Kendxiya vtdydlaya
B N.S., Lalinga, Vishkdpatnam, in 1992 and in 199J he got
vseleCtinn as T.G.T Social Studies and then he waz posted to
| Kendriya Vidyalaya, Salua, West Bungal.‘lhexcuttgl, hoa was,

-transfered to KenJriyd Vidyalaya II NauSenaLanh in 1996

.Tf”;'" ' . - o .

‘ In beptember,,ZOOZ oOWE students ot lxth leqw, 'Sec
tion- C‘ failed to subnit the pzeject work’ with11 tho sti-
ul:o one of Lhc_
uiﬂénﬁm..
of Principal, low mark was uwachd tor tha pxojegt woxk Ioz

tlbso atudents incluJing the son of thu p{fﬁnpul Plincipal.

It was the casa ofx th; petitioner bafore Lhe Lribunal

that said 1ncident offgnded the PLinLipal who in Lurn iJJJod

Meuo on 27~9

atudants were deEJGd low marku ani th; Principu] aLuxtal

peLitioner in oll posaibln wny; nnd
2ge. LhaL thc [vtitione' au-

ierred discrﬁminatory treutment nthly Juo Lo commuangl qul-

ingoo»}g‘

4;' rhe respondant contes ted the said pIOCeuJinq be(ofe.
counter reply ntuting inLer aliu th t

the,tlansfer guidglxnel 1ssued by the Kvs cleurly indic tes

thdt the employeenhave got All Inldia 11ann£er Ilubility lnpnd-

undq and the. aid‘

-2002 X asking eAplanuLion as to why . soms. o£ the
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- tala Bench in W2.p(C) No. 246/04 that

'aioresaiJ Writ Perition challenging th

¢,

N ' , / i N Naiees A

guidelines also permit transfer of a teacher on the recomuane-
dation of the Principal and the Chairm.n of the Vidyalaya Ma-

ndgoment Committee of the K.V,

‘The respondent further submitted before the rribunal

thut behavioux of the petitioner with the students and his
othaer claas roonm activitius were also £ounjunot according to
the inteﬂnJeJ Purpose and his unfounidai aliegutions againat

all Lhe mployehn including the teachers and the Pringipuls

in the, said KosV,5 compalled thae Lhuirman of the vidyulaya M-
nagewent'Committee to request his authorities to take rema-

dial measare to safaguard the interest of the studant Commy-

nity, As the uctivitias of the petitioner wers not:found.con~
dugive to the proper functioning of the institution, the

competunt duthority by followiug the guidelineJ Lrunnterred

the p;titioner by the impugned order. , !

‘
3

Ld. Tribunal considered the epitome Of mise

It also appeurs from the xerox copy of the Juldgment qe,

11-10-2004 passad by the Hon'bye Gauhatd High Cout

the petitionar filed the

¢ order .of Lran:ier dt,

lb 4-2003 from Nausenabaugh to Agartala and for 3ome other,

scrvice benefits and the Hop! ble High Court dismissey the'said

Writ p'—‘tit‘ion holding that the writ p

able fox wint of jurisdiction.

"W‘ r(v‘( ](3“7 -

IRE TN RT )

U Agar-

etition wus not maintain.
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5. In the present proceeding the Principal Kendriya vidya-

141@, Agartala hds been made party aguinat whOm no allegution

* has- been mdde and the allegations labelled aguinst the uJLhO—

“gment of the C AT ,Hyderabad Bench aa mentioue

ritqbinﬁéli by the petitioner ara beyond Lhu texitoriul Juris.

ars
Jiction of this Adalet and those duthorities/ku not before the

ndalut.at present,

6. The institution of Lok Adalat is- funcLiOning as 4 volun-
tary and conciliutory ug ncy and Lok Adulut ‘has juriaJiction
to help the belligerent parties to bring uLouy 4 nettloment
and in the: prcsent case the opp.-party, the Principal,iena
Jriyu Vidyaluya Agurtalavhdd_no'authority or Jurfatiction to
come . to any settlement or compromise witnin tha petiLioner
_in regurd to the dllegutions brought by the pe tition

ner in his
petition.

“Fuzthex, the concerned autharities to whom most oI the

ullegdtions relate are not before this Addlat and the aJtho-

xiLies are not within Lhe tezitorlul Juzisdig;ion ot thia Addoy -
lut..%lv’ . |

bAnJ moreovar tha entiru matter was dealt wiLhtn tha jul-

d qbovu.

]

"7.‘ Btfaxn However, betoxe parting with thg IuLJ’ﬂ we. llke
h

_chad the Gtievence Officet kendriya Vidyalaya Sdnthtan,

to ddd at it appears from the Xerox cowy of the &;ﬂxb datn

12-7-<005 filed by the petitioner that the petition X approa-

New

9(3
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Delhi for redreas, but there is no evidence on record to nkxu
show that the said application was disposed of and as such,

wa requeat the Grievence Officer,Keniriya Vidyalaya, Naw Uel-

‘ hi to w#’/uxn hear the petitioner and diepose of -the app-

lication dt. 12-7 2005 sent by the petitioner praying for re~

. ‘dress. B . S C M

. cl L0y ,Li
In the result the case is di:%L‘

B

ged and is accorJingly
diSpoaed of.

> . y g)"d’d

Z]/« 2. pg'Q\,'\ff\'\o“’ Q\*@“&“ \ré\\\oso, .

(. LHAKRABORTY) " (BJR+ DEB) (K. DEB_BHRMAN)
JUDGE.- _ MDG% .‘

tormanstil 1ok Adaleh wwroanent Lok Adale M&

' ala 'mmnnen\ Lok Adale
mp\ua nuamh. v tripuls, Agel Tﬂp\m Agortals




- Dear Si,

Ca) Judgment copy, letter 12-07-05 and othe

“approaches . Than T appeals honqable

the KVS (o hear petitioner and dis

4

\7474;@@9( whe '4 & |

e
From

I Lf\f —
PT.H KUMAR, PR : ‘_
- IGT (sst.) ’ S
Kendriya Vidyalayan ONGC,
ONGC Complex;”. = - ’
Agavtala  Tripuia State, )

- To | : ) ‘_
The Honourable Chairman / Vice Chairman /7 -
Grievance Officer, KVS, New Delbi

And : L ' B
The Grievance ol]igcr, chiouul office of KVS,
: Silchnr/_l-]ydcrnblagl/ Bhubancswar , L :
TR ';._,j/'Thl‘ou'gh.‘l’ropcr-(i'l_mnmrl. 7
- Sll',l)":'; Kindly dispose of the application date 12-7-2005 _ T

% inGrievanee cell and other appeals Regarding .
‘ Rcf:-_'.ludglcmént of Tripura state permanent Lok Adalat and otherappeals o
IKVS date 16-9-04, 24-1 1-04, l4-02505, 04-03-05, 26-04-05, 03-06-05, 12-07-05,-
' 08-11-05, 21-1 1-05, 03-01-06, ete, o
- )
~ With Inuuhv‘le subutission and rcSpcc_t I would like to represent the following
atter-to your King consideration early favourable itetion aud quick disposal .

I submitted ;nulnl)cr'ol‘_nppchls to KVSon 16-9-04 ,24-11
04-03-05, 26-04-05, 03-06-05, 12-07-05, 08-11-05, 21-1 1-05,
justice in the matters of-carcer loss stransfers loss
ete. But the KV§ did not take any action till
the grievance cell of KVS also did not ¢

dy 14-02-058, -
03-01-06 for getting

y linancial loss and mental (ortare
ate due o bureaucratic favour I8
aken any actipn inspite of vepeated
“Tripura:State Permanent LOK ADA LA
at last "‘rbqucslcd to Grievance Ofticer of
ose of the application dated 12-07-05,

ven

The lok adalat in his 9pages Judgement
| J

Fappeals enclosed here pagey \\'Q‘J:C




c)

- d) False memos, Leakage (ransfer papers and news papers cultings against

KV, Iumjnb;nilv enclosed here.with pngcs...'..!?‘).%...\\—.a.,.gsi\......'

Principal wise harassment kept in pages C\Q%B'}»% AN

Therefore humbly requested your good self

1) Pay all my financial dues along with interest and pay compensation for
mental agony ., o

2)For carcer loss ‘appoint in an equivalent post of dist. Co-ordinator /Principal
Of APSWREIS in my home town srikakulam or near by places (Because 16
years of my service I have been serving outside of my home town and state

“whereas remaining employces serving 10 to 20 years in same station and in

home lown enjoying). “

- 3) For iIIcga-l(<tr‘z'msf‘c_rs‘ in 1996 ,,2003,2005 and illegalaties of transfers in 2002

2004 & 2005 pay compensation for prolong harassments since 1995 to my
family members and myself.. . ' . -

4) Kindly remove all unnecessary memo’s and advise notes from my personal
file. - o ' |

5) (,‘l;u'ify'lms"c(l_ o which leakage representations transferred wme to Agatala .

6) kindly put up the rule for “Compulsory transfer for 5 years in-plain or 3
years in north east vegion o all cmployees of KVS who coimpleted (he-
service 8 years in (his snme station (Because 10 -20 years long staying.

employees playing politics wdoing Corruption and troubling non local
coployees. )i -

7) Kindly put.up.rule for “any employce should not work more than 8 years

i a station / 12years in a closter 120 years in a region .-

8) And kindly take action against principals of KV Kunjabay KV 2NSB WKV
Salua y KV steel plant VSP and KV SRIKAKULAM for intentional -
Harassments .( Principal wise harassments keptin page .., AR..%0.9)\...)

_ Fhumbly request you sir, kindly go through all my
appeals and Cb docum‘cnl:lry saccording to article 158 “Redressal 'Ofgricv:mcc “
take decisions as quick as possible before 6"'N:_|rch Forwhich Kind of act 1 will
be grateful to you, : : a ‘
o Thinking you Sir,
Station - KV onge Agartala *-

_ Yours faithfully
Date :- 04 -02-2006

o ;:92\\\(),) \xso &

~

»(’ff/lll l\'nnlﬁr)

M A(His & Eng); M.EG:PGDGC FATH, Pune)

......



7 Fome Lo s
N .P.T.H‘Kumar;TGT(sst)"', R
S ;‘-fklendriya Vidyalaya ONGC, . .
¢ ONGC Complex, *+ - T
Agartala, Tripura State.” -~

N
-

To . A
The Honourable G('ievallqe'Officer, .
~ KVS, New Delhi. * oo
And (e e
"l'o '. . :
The Grievance Officer Regional Office of KVS, - . : CE
Silchar/Hyderabad/Bhuba:ngSW.ar.'_‘ 2 - e

- .: * Sub:- Reminder to dispose of the applic'ation dated 12.7.2005 in Grievance cell.
g - according to Judgement of Tripura State permanent Lok Adalat. o

Dear-Sir,  °

s
R

_ “Wilh humble submission and respect | would like lo represent the following matler to your kind
- consideration and early favourable action. ' ‘

| submitted number of appeals to KVS on 16.9.04,24,11.04,»14.02.05_},04.0305, 26.04.04,
. 03.00.05, 12.07,05, 08.11,05,21.11.05, 03.01.06 for gelling justice in the mallers of career loss, ransfer- A
 loss, financial loss and mental torture etc. But the KVS did not take any dction till date, Even the grievance:
“.0 cell of KVS also did not take any action inspite of repeated approaches. Then L appeals honourable *
- Tripura State permanent LOK ADALAT". The Honourable Lok Adalat requested to the Grievance Officer KVS
- 1o hear the petitioner and dispose of the application dated 12.7.2005 sent by the petitioner,
; . The same Judgement copy alongwith representation with 91 pages of xerox of. evidences
L 7 sent thiough proper channel on 04/02/2006. And on 26.01.06 sent all appeals & CD Documentary by o
~ ., Register post to you. But till date | have not received any relief from your‘kind end, = -

- - | humbly request you Sir, kindly go through niy appeal and CD do‘cumé‘nla_ry and take
- decisions as early as possible. For which kind of act | will be grateful o you, -7 -i0

L
PRI

_‘ . Thanking you Sir,
i Yours lailh!ullf,-*-.-; . :
‘: . . - ,‘\(\»—'T" .« . ] I" BN
e 7 . 'WU(’ o
} ,‘ '(H_N»_ 0,3\0:').\ o u.'
IR R . S . (FPTH. Kumar )i AT
2+ Slation : KV ONGC, Agartala® .. .- T . MA({His.& Eng) M.Ed. PGDGC FAE I ) =
.Dale©03.03.2006, ¢ oot U SRS e

_"Encloz-1) Xerox copy of L‘o"k'AdaIat Judgement.
ORI 2) Xerox copy of Representation dt. 12.07.2005.
3) Xerox-copy. of Representation. dt.04.02.2006.-

R - 4) Principal wise,harassment. -
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B T ‘ T i,/ /-«"‘ ' : [ APPIL O} INCENTIVES FOR SERVING I REMOTE AREAS sS4t E R
- . | ) 4
A babwm o2  APPENDIIX -9 . o ' The general requirement of 2t feast theee years service in 2 cadre post be- i o
. N - _ : “aT R tereicn two Central teaure depulstions may 2lso be relaxed (o two years in de- - _ .
_E\ECEN'I@VES FOR SERVING IN REMOTE ARFAS : serving coses of meritoricus service in the North-East. ) . - ot
o LG MF. O M- No. 001 AEI-E, TV, dased ths 14th Desember, 195, 1wl with O M, A speciiic entry shall be made in the CR of all employees who rendered S L
el No. H0147WBI-E. 1V, daid the 30th March, 1984, 17th July, 1984, G.[, M.F., WO No. J94).E. a full tenure of service in the North-Eastem Region to that effzct. g s
- + AV, dated de 1T Ootoler, 1984, O24. No. F. 20014383, IV, duied the Hst fanssry, . . . e . . S 8
L 1933, 23th Sepgember, 1985, UO. No. $24-E V730, dated the i April, 1985, QAL No Cadre euthorities gre advised to give due weighiage for sanisfactory pes- o
;zfg’li:;\m& ;Vi’g.;u;! ‘:!»:’29 .1; ?gtm msws,som. No., 20014/3/85-1 TV/R 18 (), datad the formnanee of dyties for the presenbed tenure in the North-Fast in the matter of 3 S o
i May, « 28h July, 1937, Y, 1938 and O.M. No, P. 20014/16%86-6. [VE 1] (B), praomotion in the cadig posts, depuiation to Centesl tenie post and courses of b o :
] dated the 5t Decermber, wsam\‘;‘o.mwo.u-(a)m-ﬁ. U (B), daied the 220d July; 1998} - E,mi'zu'ng abroad, . P? ' ' P ) N '
T : R Y o ’ - : . N ’ y ¢ : .
] o N . . oo i }
C S : : . I o o ! . (i) Specia) (Duty) Alowanee; v ‘ ; I; )
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. Islands and Lakshadweep Islands, These orders also apply muratic mutandss allowsnga already being drawn witlout eny ceiling on s quantum, The cons o g
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‘Thera will bo 6 fixed tenure of posting 3 years ot a ilme for offlcers with . . The Ceiitral Gavermment civillan einployes who are members of Schies ki A .
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 ; year, will be excluded fn coundng the teaure {peringrd years, Officers, on the Facamie Tax Ac alse draw Special (Duty) Allowaues, o o
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o or pouting 10 a statlon of thels choico sa far b8 possible, R _ of leave/truining beyond 13 days st 8 thme and beyond 30 doye in i year. The FR o
% ~ Ithe period of deputation of the Central Governn ent employees o the a nl!g\\-&mcc&:; als?‘upi ﬁd‘nnssible‘d\mhg. susp‘cns:rcm arnd joiniug thne. B W
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| o, ho;,Ce'ntml Gllovanco Omcor,
s Kendriya Vldyalaya oangathan o

.18lnatlluluonalAneaP . "".f""f‘ ‘
Shahccd Jcct SIngh Marg.,
NochlhI 110010‘ S A

G Fy e “%( jl
’ oy .7

Sub Seekmg Soc'al JUBlI(.Q for prolong hatassements since 1995 in (e

- matters of carecr logs, lranstersloss financial locs & mental toituie

...rcgdrding
r n’

Respected Sir,'

Atthe outsct | bcsegch your kind perimlss

v lon for mo to submit ny appbal
before your kindself. ' '

On 1G 09-2004, 24- 11-2004 & 14-02- 20005 1 sent appeals (o tho
sionar, IKVS for Soclal Jusllco through proper channel. | ame

CcDha& evidcnce documents for.detail Information & harassinants in thos nalier of k-nmr T
lo.w, tranofcrs |0°3 (Inancial Ioss & mentaltorturce. | submitted for your kind Informa-
hon perusal and necessary aclion for Social Justice. Kindly do Social Juslice as caily
“as posslble Beéause for my 81 years mother, my t
ployed my Wlfe have been sufferlng much in Andhra Pradesh sinco May 2003. Moic

aver| am aurplua In thls achool from Apill 2005, 80 Kkindly do the Social lmhro
as poselble For whlch klnd of act | will be gra(e( ulto you.

,»; ,11 iest “,Jn ‘44” ,vj"; ‘

Cohnta-

Thanklng you
Prgdaney J
: Yorna faithiully,
':"rl . - —\{\~7
PN _ . J— A
olalaon Agarlala - Ty
? : 'l;n . .

(P umar )
Date 04~03~2005 '

Forinterest of Social Juslice's(znding CD Copies to .-
1. Honourable Chlof Justice of India, Suprame Cotnl

1.2 Honourable Prlme Mlnlstcr of lndla

; I6nou1ablo Mlnlster of I IRD

'*.« ll Honourablc Ccntral eruslcus who tepr csuucd lrom Andlua Madesh.
The uccrctary, Minlotry of HIRD.

All Kendrlya Vldyalaya hlgher off Icers

ending my documontin y .

wo daughters & state Govt, cin-

anoly -

:h__



PTI Kumar, o

I'rom

TGT (sst) | R

Kendriya Vidyalaya =1,

. 43/" (

kil

-

AGARTALA. | K

. '1‘0 i’_'d/"/} :

- The.Députy Commissioner (Perl).
/,‘Kéndriya Vidyalaya Sangathan,

New Delhi,

Sub: Requesting for change of place in surplus grounds and do social
justice for prolong harassments ... regarding, ‘

Respecled Sir,

At the outset I beseech your kind permission for mc to submit my appcal

before you. | _ ' '

‘ I have been posted 1o KV No. 1, Agartala w.e.[. 02-05-2003. On
16-09-2004, 24-11-2004,  14-02-0-2005 & 26-04-2005 1 appealed
representations to KVS for carcer loss, transfer loss, (inancial loss and mental
torture. But from KVS, I have not got any justice.

Later I got transfer (o KV. ONGC, Agattala on surplus grounds. 1 have

81 ycars aged mother, she is bed-ridden and helpless. My wile working s a
tcacher in Vizianagaram dist. in Zilla Praja Parishad (A. P. Govt.). And they
were residing in Vizianagaram along with my two daughters. ‘They were
depended upon me. ' o

So I humbly requcst you to consider my case with sympathy,and transfer
me to Visakhapatnam/ Hydecrabad/, Bhubaneswar/ Chennai/ Punc or any other
near place. And kindly do justice for unnecessary loss of my carcer. For which

~ kind of act 1 will be grateful to you.

Thanking you,

Place: Srikakulam . -
Datc:03-06-05
Yours faithiully,

- linclosed: Lividence zerox copies.s, -

TN TGV U, N v>\ : l\-\ . -~
) .

. . ABL Kuma r)
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: Aqartal

To

The GnevanCe Officer, ..+ -+ -
- Kendriya Vldyalaya Sangathan. '
Ncw Dclhl %

. ) i \ . . .. . : ,‘ .
§g_lg: Seeking Justice for unnecessary harassments since 1995 in the matters of
career loss, transfcrs loss, financial loss and mental torture... regarding

| Rcspccled Sir, ) _‘,"-‘-}f e “
| Atthe °Ul5<‘l ! beSGECh your kmd permlssmn lo submil my appeal belore your
kmdself SRR :

1. lam working as TGT (sst.) in Kendriya Vidyalaya ONGC Agartala and | have
"been posted to Noﬂh East Region w.e.f. 02-05-2003. | am post graduate in
History and English, M. Ed: P.G. Diploma in Guidance and Councelling; Anunra
Pradesh State Medalist'in Alhletlc Sports. | have produced 100% results
from 1996, to 2005 in class X CBSE Exams. And | have the honour o be the
-~ first person from KVS selected for "Film Appreciation Course" conducted by
"National Film Archive of lndla ' and "Film and Television Institute of india" un-
der mnmstry of !nformatlon and Broadcashng Government of India.

'2. CareerlLoss: In my 15 years service | have nol received ary Lhargc shoe\ or
notice regarding any caselilldate. ~

S
(8). In1997 August | applled forthe post of DIST. (‘() OR()IN/\IOR inA {2, Open

School Society. The Pnncupal Mr. MR, K. Sastry-wrole onthe application that |
a disciplinary caseis pending. Afler two years the same Principal had stated

that no disciplinary case was pendmg Duu lo aII false alhgaluons Host my
bnght career for2 years ' : :

Lty “‘.'7«:,‘

e (b) IAgam in 2002 Decemb(.r l apphed forthe post of Principalin APS.W.RE.L S. S
- The Pnnc&pa! gave the certtﬁcale only on the'last minute of 16-12-2002, which g

.was the lastdate for submussmn andol Iost an Opporlumly to submit the
i application, LT T e




/

i . - : 1 . ) . f
. - ' (g, /'

: o ! - page 002
In KV, KUII]chIII .md KV, Saluaalso applied for a lughor posts ImI the Princi-

paIs not followed the norms of KVS So | lost bnghl opporlunllles

T b -

Transfors Loss . Igollnjuslice in transfers 2005, 2004 2002 and 1996 years.
Without sIaIed any reason gwen pumshmenI transfer to Noﬂh East Reglon for -
.‘.,;":‘Syears ' e

f . ,1;.".‘-
:

.“: RTINS S
a L ‘-l. -,

In my transferIeIIer (16 04 2003 ) sIaIed as lransterred on PIIBLIC o
INTEREST The PrmpraIm his IcIIer(1G 07-2004) staled as IransIurcd on ,

ADMINISTRATIVE GROUNDS" the said letter (18/19- OG 2003) was given

- . I wish to bring your kind notice, my transfer from /\ndhra Pradeshto Tripura
.- state (Agartala) done by unfair politics and plans of Mr. G.V. Ramana, Mr.

50)

- (c),

- me. o o

“Anand Rao, Mr. M.V.R.K. Sastry, Mr. Bal and others. For Ihls lappealed on
- 25th J.muary 2003. But KVS not done impartial open enquiry, the enquiry was -
- complately one sided, without following CCA CONDUCT RULES 1965,

withoul cross examing the wﬂnesses without giving the enquiry report, without
‘following husband and wife G.O. by force all of sudden sent me to Agartala.

The entire transfer process was |IIegaI undemocratic and by force. The -
transfer done on the basis of Ieakage papers. Formy transter from August -

2002, they have done many pIans atlast April, 2003 they have succeeded
The enquiry completely turned up the case wrong way. The enquiry totally showed
the partiality. Mr. MVRK Sastry had worked as PGT (English}in K.v.
Kunjaban some time in the past. And I was transierred to the same school
by the influence of Mr. M.V.R.K. Sastry onIy to give (.ontmuou-
hardsomcnts to me throuqh his friends.

Further, your kind; alIenuon is thueslcd to the Iollowmq umd(-nl'. n which the
undersigned had been menltally torlured by the previous Pringipal Mi M VI
- Saslry of K.V, 2, Nausenabad, when | applied for request transfer 28-09-2002,

my application was forwarded by Prmcupal staling that dnscnplmary cascis
contemplated agamst me. The said case is dated : 27-09- 2002, Letter No.
IPF-PTH/2002- 03/KV-II(NSB 820 . Though I did not apply for the postof Educa-
tion Officer in 1997 as claimed by the PnnCIpaI he mad@ false aIIegaIuon ageinst

.
]
P

In 1996 injustice was done lome by KVS in the matler of Irans‘Ier. As per the

/

) b
-2 - R [
. 2 ) ‘

to.me on my. request on 18- .11-2004 only. In IhaI letter clearly. menIuoned as"to .-
d‘elwer to the applicant under acknowlodgemcnt +But the Pnncupal not. -

" taken - any acknowledgemenland not delivered the lmportant IeIIethrouqh o
- proper channel i intime. "




\ -

e . : " : é ~pageno J -

transferorderdate 05 08-96 by KVS! HQ. Iwas transferred to K.V, Steel

. project, \frsakhapatndm Though Ireported at K.V, Steel Projecl Vrsakhapalmm,
f I was forcrbly sentlo KV No 2 NSB ' '

| e,

-

)

(d)  In February 2005, KV, Kun;aban Prlncrpal nol allowcd e to ’rpply lor tmhsfc
o my home town. 1n2004-05, session in KV Kun;ab.m theieis no O seclion,
all D section classes are adrusled with olh(-r classes, ) sections shown on the

- records only.i there was no any facrhlres for D secuon opening, no students or
noteachers for D scctrons Cven lime (ablv o( D *.oclrons nolmade. Bulin

h

(d) .- Inlerrm Rehefand D A arrears of July to SCpolember,'1993 3lKV. INS Kalinga

not paid trll date

{e) -1R. arrears ofperrod of September 1993 81 KV Salua. not paid rralfoll arrears.

trlldate S SRR b
0 DoubleH R A allowance from21 -04- 2003 to 29 02-2004 at KV.-], Agarlala
- rntentronally wrthheld ifor some months by Mr. M V.R K. Saslry's friends.

(9) Due lo mental harassmenl and polrlrcs myself no( ableto complete the PGDCA

course in Andhra Umversr(y. Vrsakhapahmm in 2003, which was laken
. Permission from the department

(h) - Dueto false admrnrstratrve groUndsmyselr m:is:_sed the b_rightabroad_oppor(u~ ‘
: nrtyofKV Tehran, lranin 2004 AR :

]
ES

.(c)_f;._f-,.:'vAgarn my mcrement for lhe ycar 2003 was also willrl_rald »rqr__.:B rnonllrswjl!)_,_o"q;g;{’-.{';" .

s g
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page no 4

A g - Mental Torture Smce 1995 mysel( and my(amlly members are gelting
) mentaltortures in the forms-of unnecessary memo's, unnecessary transfers,
false allegatlons and inlentionally created by unwanted situations. For this |
expressed i inmy documentary hlm and repres vnmuons of my family mombms
and mysell L - '

1 humbly request for your goodsel( lo give ]usuce lor ubove as early as and appointin
an equivalent post of Disl. Co ordinator/ Pnnc:pal of APSWRLEIS in my home town Srikakulain

‘or nearby places, because !or more than 15 years of my service | have been smvcng Oulstd(' '
my home town and the stale Any pay compensalion for ptolung harassmenls since 1995 1o

~my family and myself. If it |s not possvble al leasl transier me to KV Wdlldlf or Snkakulmn

immediately within a month to serve my 82 years, old mother. It gives consolation {o herlast

years of life. And klndly provnde all enquiry reports and complaints agamsl me whsch was. |

unknowntomettlldate Fo thh klnd ofactIwullbegralelulloyou . i

- Thanking you Sir-.'j
Yours 1ailh(ully

A ,x\
, V\v
(P.T.H. Kumar)
| | R TG.T.(sst)
. Slation: Silchar ~ . 3 KV.ONGC, Agartala
Date 12-07-2005 S ' , o

-~ Enclosures: =
[ e U it
A

’4._1 2

e __\_S'__xemxcopncs ufpvndenco ‘
‘ 2 Docurncnla:yhlm(() DU

Copy to: The Asstt Commlssmner KVS Sllcharl{oglon for your kind -
mformatlon and favourable action. :
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. A
o o CUNIDUE APPLICATION NO. ' I l ] l { I I
{ - ‘ B _(l"()l{()l"l"l(.'liUHl‘:()N‘.Y) ' .

ST | GRECPr N | AN [r.].\['f\l
P o (Strike out whicheyer 1 ot applicable)
g RN NDRIVA \’II)YAI,/\Y/\ SANGAT HAN

Cr DOAPP 1IC) ATION FOR IR/\NSI ER ON RY: ()lH ST ’U(lh 2007
© Nale L Rend insirictions L.uclull\' belore filling up,

x \ulmul nnl\ ONI:. nppluulmn nv\)llz\i)!(lll'l ICATL

INGR NEG] ANENEN Y I (N AN B B Y RN
PRESENT REGION  PRESENT STATION. ... PRESENTRV.COOIY \li'ii ‘1 S POSEUIIA D& K
CODE - Cont ) OFFICE CODE AALPTANL DN
o Nime

RN RN l\\l‘\l\xl\ISI\\i__i\’J\erI‘\F I”"l_"l"":l”'l'",".I"_'f,.li,'_,'_",l"f'l'"I:, |1

ey Tithe - Shei/Sim N iss:- ( I\ [« l \ l

for hter Rq:innnl and in TRAELICATE 1o Tt Rewional

i

2o Whether l\l:lh.‘/l’cnl:llc.(M/l:') ' ?, : | ) ‘ ' ‘ ¢ |\:)‘J
S Dt of bih (DDMMIY Y YY) ] o BERY NIE SIS
ST l)zqnlcul'up'poimmcnl'.-in.!hu-iirc:;ém post . . - [—)‘:11”,] [QI{\N] [\lz\|‘\|'\l

(11} Dite (\I'_ini'uing in the I‘rcsi&nl__l’nxl:

&) I the present vidyalaya

BRI [SIE] (516l fs )
TSFET g 150 b fo]

B Inthe present station

¢ I Privrityarcas ('lpplm.thlc for those pn‘lul in » [g];] l ;:) ];-) ’ l) ’(:5 SN

JNarth Eastern Region/ A&N Iskinds e T S I o :

Hard Stadion/Ve v Hard Station)
A, Detailvol fast b lI]\'llllN\‘ﬂHl}.,

. From,
Reason B Y » 2 ) v
) ] St Code LA Condes

it . _ v e ; l

LA I_?.J_IQI\»I‘ N NI TC T vy
o, Girannds iy vai‘n;: 'l'r:u_l:;!i.'r_ -y RIORELY CA'TI- GORY FORGRATT OF 11 OUE S 0 e

) Medical Grounds (\cc [nstenctions JOY/N) ) I\ '\]
o (Please see page 10)
DEti Death of Spouse withing, period of 2 LIPS % on T
VLAY 000(YIN) . lf}f‘.l
G Y es, Date of Demise ’ ——

R I A I

- Leas thim llnu Ve Il\lnl\lllt(l ll();vmuml(\/N) : l\\‘ .
((lm. Lo retive on m Imluu 3 m 2000)
. . l'<...., . cmitn .. : . - i
(i) Date of ulnum.nl o | I B | | ! [ ! i

WO




RO dy - Person who have Um\pll.l(.d tlu.u tenure in ’ [ l : . .
j Priority srens , (YIN) ) : . : _ '
¢) ()thcm (\u. hwluu.linm for lnlh)wmg( Jades): -
: i .
Entitlement Pointy Applicable
. " \ H)

'|u——~ [77]
s R “_ _ , o (Flease Gill-op itapplicable) ' v
' [l-]_‘_J o IR N K o L

ol RN
7., -, For ()Hlu. Us(. (){\Iy(lo be fitled in by Regionat Office)
o) \l" _."‘w‘ L matd -
LN ,;.‘,«\Vllulllcl'?hll)( grounds aceepted by Regional Medical Board (Y JN) ; \ . ‘
[ ; ny‘\ IR | E
R L]
(‘,)‘ ’ Cusc ()I l IR vcnllu.mun dnnc (\/N) ) \ . \
BRIV .
) Whether Person completed tenure in Priority meas verilication done YN \ . \
Dated ' o D Signature of Assistant Commissioner

Nole: MEX i/lJSl’/l,,’l‘R'/VNS/\lS/NiiR verilication certificate may kindly be filled up at RO fevel property
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8« Imlu. Vidyalnyu(s) m'hlnllon(u) - ’
o Lot sy .g i
Instructions ;
. lnter Region T ransfers (onlmlc the RcLIo»} St No. 8.3.
. ‘i R 8 2 andlb 3

h 2 l or InlLr Qlulmn llumﬁ.r- (‘holw .\lullmw

[Mrom bne Mutlmmd unolhu ( wnhm llu.‘RLg,mn)l
(l’lum quu.mlruc\um)p T :

'\mli(m\
(!mm ohe station: Lo .molhu (mnsuh. lhc Rugxmn
(I’im\c see mshuclmns) L .

Y

B Categoryal place where spouse -is“mirki‘n}; :

1 Tave you .L‘i\‘.(‘ i the declartion u mlinp the
Employmentand place off pm(mb ul spnusc (Y/N)

PE Have you obtiined a MC on lhc lmm (Y’N)

12 Type of discase certified inv,thg:v MC n\-’crj‘cul'

i3, Relationship-of the pmignt&il!in llu. nppliqm(

k?, | | "vf %55?3-_,—

Employees-are thll)ll. (W upply cither for [n{rp St |]!un of Inter Station (within the R(Lmn) SENo. 8, 1/8,2
Appluulmm filled in for more than one type of iransh

: . “‘v,:

P o

g
R

KV Ofice Coile

I A

R T N
I B o B
R )

STATION Code

I

I
D e
.

8 P B

STATION Code
BTN
(218715 ]
SRR
L2 e L¢ |
[
|;_._§z§l.,_\,.,__.l

3]

_[\A]

[-_"___;l-‘:“ 1 Pleasae 1ill upu-dc .

.

.

] Please GH up eode



14 Z n case you want to be (ransferred on mutual basis,

in the same;calegory/ please speeifly the name of the
~counterpart, his/her Region / Station / KV code, post 7
~ subject, “whether he/she ulso Im uppllud b

!mw for muluul transfer, s,
) i 'x“w “ﬂ\“}v?“}’\h*‘ :}\s,‘l

N

PRESENT K. V. CODYY/ POSTHELD & Sty i
()lll(,l CODE ]Jl <..-. ,__l,..ml (/]LI.J(AH S

(LTFORESHI L &
2FOR II.\IIII N}

Ny

15, *Wlmlhc« umnl«.rpdrl h.n nlw nquulcd Inr mutual transfer, I’Icnsc stie Yes /No (Y /N) [‘l' ]
RN L P ' { H PN -

Nole:  *incase the upphwnl or Iw%/hu wuntup.ul is found to be excess o requirement situation, as puh.mxlu pidetines e che shonhd
dcdnru th fact about the: same und in lhc suid uuums(.nmu. mutual transker may not be o e mhh‘ |\|n|\n.|l|nn

o el b ih e

I, bhn/'wwlwmn .“? {‘ \x V}:}\\Q(\L\S\‘ h/() Wi |-)«'u \3 \‘\KV\Q\\'\Q\V(\\N P\hl lulxl»\ allinn ahat the
information given-in SkNo.. 0111015 excepting §1.No.7 of this ¢ application are correet and that the medical contiticate (VLG Addech i
given isfure bona-lide nn(l | undusl.md thitt wrong/suppressed |nlurmuuun shall render me liable for dwuphn 1y action,
Sl el ‘
Talso hereby declare that | anvam not waorking in exeess to requirement in the present Vids akava,
(Please slrlkc out \\’thh(.VLl‘ iv. not d[)pllCilhlL)

Place: AN W G, h\bo,s\ha_\.o\ Signature :\9.-5'-;-". C Ty RO
Dale: Y =0 ~0G. L : Name @ > 0\, \\ . Yﬁ\\\v\({'i\
Remavks ¢ ' l’rim;ip:vnl ’ol‘lhc Vid) ll.l)‘ in \vhuh the applicant is working shouold state: s

)

i) whether the eacherstalt munhc.r s \\mknw in exeess o the sanctioned stall strength o the Vidsabina i the colunm o

herennder, . . 1
b1 Whether the teacher/stalt member has completed tenure ' l !
In l‘unul\ Arcaiue, NER (lm,ludmg. \lkknn)//\.\N Island/i lnld Station/Very hrd Setion (Vi) ‘

1 Vs, nomber of completed years o . { ‘ ' :

N\\’Iu(hu the .lpplwml |;\l|(|1|ll\ or
nql . State Yes/No (Y/IN)

Signature ol the Principil
) v
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o 2 BT DECLARATION
- (l\lmllv ﬂll he lnfmmnllnu i hold letters, Strike ont whichever Ix not ppplicable) )

4!'

m

S "-'\\\" o . P
1, ‘: s \“\ V\x\‘fﬁmﬁ\ _ﬁolunnlv.dcx.lmu that my \p()l\'aL‘ \) &N‘é\"\‘\ s wuunl\ I |l\|\|n\u| atd vt nn!vmul

“pansieelo e\ Kontadano, I A G R Nk (el SR N NSk hvsigmtiony in -
Q__.-\.__\\ -’55;‘\\00&_‘,1'\«0(1“\5‘ N-Né) pu /uml/bumch) since ¢ NAAN ‘

i

W

Nmm nnd Addnus of Imimediate Superior Ulticer
“ or Registeation No ol Business/rofession

b b BRI
\\\m..mxs:xx«... ...... >‘.‘< Mook

‘nullul\n--l--HUnuu‘un‘.
.‘\ SRS "vxa e

- .
o b ‘I"\:“o
S Signature ol the | mpln)u Nt
R : - Name . ? \'\\ \r\ N ardsasadN
gh v, Designation ' o '
g B SV RO | |
I ED A ' o
For Office use only n Kendrlya Vidyalaya
*{Swike out whichever is not applicable)
I, *Disciplinary ease is pending/eontemplated/ not pending/not contemplated against
SheirSmt/Kwn, ' e
200 The Maldical (.‘crlil'lcu}u/dcclumli(m givc‘n in the application itsell'is from the competent :itll||("i')~
3 “Certitied tha the det .nl'« muludmg c.‘nnllunuu points hnmxlml by the spplicant uve Teen veritied fan the senviee coe b !
found correct,
4, *She/he was on feave/absent/absent without pay doving s stillawannet s fen dane
: ‘ - (Period) , ) :
‘ , : |
Signature L |

Name of the Principal
Office Sead

Note: U SENo. o 6 oand 8 o 15 have {o be cheeked and verified by the |;lillci||.l| from the serviee voends, CVhey hondd ok
pvnmml tterest/ence nnd ensuie tint the entries made by the applleant nee corvect hefore conprerdipuine. Yoy weone
information filled In by the applicant and duly countersipned By the Trineipal will attnet divelpHimey seting arnina the
individuai ns well as umutcnl;,uhm nuthority. :

. \\\M i ( mnmmionuq have ln ensure that the correct required points are given m SENoL 6fe), 7 oand fplemcnt note

abave i tetter and spirit with n‘spcc( to cn(n ik 1o be checked by the respective Prine lp s within their Revion

ro

3. GUEICPYE Account Number :\IS«) o be checked,




) S . DECLARATION :
(Kindly fif} the lnfnrmnlinu i bold letters, Strike ot whachey a5 st applicable)

o .1\)44 Y\ \\‘\-\ \‘\\?\\\‘\ WA {“’“”"‘!\ dkd.”‘ thit my vk B »)“} \X\)‘:\’-\ ETTIN .nl‘l;n 1o “"r; fetm e
s dor-hy )9. RN by )‘\ \l \ A \\M\Q\M\ ‘\\'\ Nan\c! Jace s N E\ng N . &‘\,, . “ i :"‘| -
"y \A\Mr&\up\.. Xa0 \“\‘3\\1!\\.&;&\4%;1“ fanivhranchy sinee  ,S0Y Y ) k))K Ml et

(Dule). l;hyhcr hgll office addios \\llh '\dmL dlld l)L\l\l\ uum Ol TICdnae Superion dut s Lo et o gig et e
... '«} ’ ‘ v - T
. IR S .
L Seprenseighid s nielong ETRTITINY - : . R
.f\all..c gl .O.m&.ul(&jgn.‘l.n..x_d.l.l,‘..\.ulus : Name ind Address of Tmmediag - Sopcriens Officer
: &?r#re{ms_mw Address of Spoeae 0 or Regisatida Nooal Bty 0o

\
\'N N\t S"\’X\)\ *\\\‘\\\ \

................

NERD WhE \‘Q\a TN ;Q\\ookﬂ

.............................

Lo l -,
.\lgnuuu‘c ol the Lmployee. 2 Ao ok
I\iun'm ; ‘: AR \\ ) Y\ixﬁl\&\
csghithion . L. .
B e RGN sk )
ot ’ o @ /
RS v ..
“lor ()]fcc ise only in Kendriya Vidvalay
’(\\nkg out whichever i ot apphvailed
L ‘Dmnp\mar\ Case s rghnil ummp\ ated! nnll:ndnu. ot contemphted wpin
LSSy Rp £ s Henile oamay
', .I'he McJtcal Ccrm.u.ncldcclumlu)n given in the .\ppllcalmn l(\L“ is lrom e compeiit RRTTIIEREIAN N \’fT"
R ‘Ccmﬁcd lhul the doails mdudm;__ entitlement points turnisited by the e AIHORE o P ot e
P found correct. - : . R
£ *Shehe was o by Saeriteabaeiit withut pas duting 'J \ ﬁ_ : B T N R -

(her o

i” o o iijlr::i-lt‘\rlf‘li"c Principal w e //""’:‘-
Otfice el ‘ : ,4»\ VY OIO
(& st
,\'ulc:"l ‘S! No. Ibm G and & to 18 have to be checked and \ullud by the I"(KND’.HWA N ‘E:‘YALA.Y‘ Hlml‘ Phos e’ o
k?ll’:#‘uiﬁ"ﬁo wm couater e e, Ny wreny

. persanal interesticire and ensure that. the cntries made by the app P
lniurm atton filled in by the uppllc.ml and duly umulusu_unl hy liu lllth" A ARxMunpl iy tetioan ittt the

indh jdual we well s unmlcrsmnna authuority. : .
: ' i Lo N Gger, T anphaneat ante

- 2, Assistant OMIISNEIEEs By ot ensure that the correct required Points sre i
i i o above in letter and - pirit mlls rcspul to cntries to

be vheched by thevespeeic
3 CPH( Pr \uuum \umlm .nlw lu lw thukul )

. K V. M-
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To mamtcln Ixa;son Wlth the Chxef:Gnevances Off cer at

“KVS Hqars. and o er appropnate autio plyor '
) requlred mrormatlon answenna quenes and” cieanng

'4. To ailow personal heanng to the aggrieved SC/ST
employees of the Sangathan |f so request' d, for qu1ck

' EMPLOYEES : , S

in terms of the guidelines and the norms Iaxd down by the
Hon'ble Supreme Ccurt of India and the Government of India’s '
decision No.25 undef Rule 3-C of the Central Civil Services (Conduct) - - .
‘Rules, 1964 as applicatle to the employees of the KVS, a Commitiee - ' ’ o -
shall be constituted at the KVS(HQ) and one eachin all Reglonal . T A P P ENDI CES
Ofiices _for the redressal of complaints of the woman employees

..

alleging ¢ sexual harassment. - ) ‘ - o .

- - The Commxttee shall consist of one woman officer of the
, Sar‘.gathan/Regron one representative of an N.G.O. working in the P -
- field of women's we'far nd one more offcer ' 4 o

. The Commiitee set up at the KVS(HQ) shall look into o T S ‘

' gomplaints received Zgainst Group ‘A officers of the KVS(HQ), o : R BRI !
Regicnal Ofiices anad Kendriya Vidyalayas and against all other ‘8
'C’ end ‘D' category smployees working in the KVS Headquarters.

The comoiainis zoains: all other ‘B'_'C" and ‘D’ category employess .

wiil o2 jocked jnic by ine Commitiees sal up in Regional Officesin

g 1ciempioyess of ihe m:c.ore__#ucvenc Kendriya Vldya!avcs

:cmzr.c uncer its jurisciction,




CHAPTER - XIX

SERVICE ASSOCIATIONS/JOINT CONSULTATIVE |
MACHINERY AND GRIEVANCE REDRESSAL
O T T T T T
Artlcle 157 SERVICE ASSOCIATIONS ° JOINT
CONSULTATIVE MACHINERY :

Detailed regulations governing recognition of service
associations shall be as given in Appendix XLII(A). To promote
harmonious relations and to secure the greatest measure of
cooperation between the Sangathan and its employees in matters of
common concern, a scheme of Joint Consultative Machinery shall
be introduced at the Heacdquariers and Regional levels. The essential
features of the scheme Tor sexing up such a machinery shall e as
given at Appendix XLIit(B) ard (C) respectively.

AND

Article 158. REDRESSAL OF GRIEVANCES
N —— ~—

Pursuant to the instructicns issued by th/ Department of
Administrative Reforms and Putiic Grievances, Government o1 India,
Ministry of Human Resoutrcs Ceveiopment and ‘Kendriya Vidyalaya
Sangathan, Grievance Cslls shz!l be created for the redressal of
cublic/lemployee grievancas 21 .2 RVS, B.Qrs.. ara 0 all Recionzl

Dffices The salient features snz.i oe as under:- | i

[ functicn at the KVS H.Qrs., with
er <onne'/Admmzstranon) as the

1) A Central Grievancs Cs:i shail
the Deputy Commi:ssicnar .7
. f‘entral Grievancss O:.:s.’.

¢f the Ref“cn concerned
si Gr ievances Of‘r

3nd one o“r The ccuceai:
shall funciicn as the =

= - A

SN Them nces s Officers atthe X/S, -
_-':!.G."s nzll be to zitend to he
gnievanceas of :h csived through pg;;cnei
EArEcERI AT e

P TITO

» O

—:- scaoers 2nda such

C
“‘-““—‘_——!‘—
Edntl‘:‘ 280
+

.\
M| Oy

25.26C S itle. if nesc :8.

(i O
D ow

e e e e :

4

@

- eme o e aemm e e e g

grisvances shzil be referred to the cfficer/deparimen

CCﬂC-ETﬂ~O for 2 qu!Cr( dect SIOI'I and redressai.

Wltn a view to providing opoortumty to the empioyees and the
pubhc to mesiihe Reglonal Gnevancvs Ofiiceron a fixsd day,
the Assistant Commissioner/Grievances Qificer shai l io the
extent possitie, remain at the Headquartsrs cn Wednssdays
and keep apart two to three hours during the day for meeung

the employees/public for presentation of their grievances.

Sometimes grisvanc'es are also-reported in.the newspapers.
Such grievances shall also be taken into account and
redressed as quickly as possible. In case the matter relatns to
the Headquarters, the same shall be brought to the nctice of
the Central Grievances Officer.

ﬂ)

A quarterly reoort shall be prepared to moniter the prcgress of
disposal of putlic grievances. The Regicnal Offices will send
the quarterly retum in this regard by the 29 of the month fcllcwing
the quarter ending in March, June, September and December,
and the KVS H.Qrs. shall send the consolidated returns to the

Ministry by the 6% of the month.

Amcle159 CELL FOR REDRESSAL QF GRIEV. ANCES OF

the grievances of the employees of KVS belengi ng to SC/
categdries and to comply with the orders issued by ths Govt. of India

JCIST EMPLOYEES OF KVS :

in orcer to ensure due consideration and timeiy recrasszl ¢

i

v

)

from time to time in this regard, a committee comgrising the fcilcwing
officers shall be constituted at the KVS(HQ):

i) Dy Commissicner (Admn.)

i) Sszciion Ciiicer dealing with grievances e

i) Official concerned deaiing with grievances

Tre cuiies ans functions of the Committe= shaq

1. Toconsicsrgrievances received irom SC/S
of KV/S ang (heir guick disposai.

-—h
[fe]
n
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I ‘\v ;‘} - co l n v '.':.'. ;;-;'-’.:':' . ' . . 4 -
A ( ~ PENDING GRIEVANCES
S R B

- N MINUTES OF 1 ASSIS
. S ‘-‘;%‘:;,::v!.n 71":1,'-' ;

-5 TR Y. e
g ﬂu*vé# S .w :

... The A§sis‘tan,t,Commi;sion-etfs were asked to comply with theinstructions issuer
’bythe‘MHl?\'D In"Aprll, 2005 for redressal of pending grievances, expeditivusly, 11
- was directed that 'perlodical reports must be sent to KVSIHQ] by duedate 1.0,
- 3" day’of each following month. 1t was also clarified th
-..and“matter§ ' which' are. pending Incourts for adjudication do not constitute
rievance:f:These cases be disposed of immediately by giving appropriate reply
_n(,;l'rl"shi’éu;ld__“pg;t’,be '_gjgflgclted.lin the statement of pending grievances.

at requests for transfel

L i'..,:i'h*,“!;\,_,‘” e
R R A L R

' -”‘-’E_Ma,tj‘ters_;»i'ella‘tmg};- to. regularization of intervening period, grant of transpor
L 'a.l‘IQy’\/laamc_'e'*to’“physﬁlfcally handicapped, stepping of pay, grant of Sr Scale/
~ Selection scale’should be disposed of immediately. Staff of closer project sectop
schools who have not been paid arrears as vet, should be paid their dues aftor

N obtaining an affidavit from them to the effect that they have not been pald the
same.” Transfer TA cases In respect of teachers who have not yet joinad may be
settledv’immedlatel;yf.;';-AsSistant Commissioners should report. complionce  on
emt il e P R N e e ecldad By Rt B T
settlement of pending grievances, as decidad; by 28 fap; vary, 2006, -

. v et }’ ; | ) _.%\Nmm——.‘“—.’__’;; T
The Assistant COmm,j‘lssioners.were'al§_o asked to send a_consolidatad list of
grievavnces:m;\?é‘-been referred to KVS[HQ] to Depuly. Commissioner
[Pers] through e-mail by 15" February, 2006 for taking up individually with the
concerned Divisional Heads for early settlement. ' .
6. - Building as a Learning Aid:
| hup://www_.kvsalv\gulhuh'.nié.in/minuts-aé.hlm ﬁ\/j-'l.»“f» v
.I . . ‘ . . .
|

W)

/\\I"’l’;lcomMlSSiONER-é (élf e T
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government servant. ‘ ' o !

(éﬁﬁ/l * N | A NN E x U KE -—LO

\Io 28034/2/97-Lsti(A)

: " Government of India :
o \hms(w of Personnel Public Grievances & Pensions
% _;n,'..__;g.,ﬁ-.] (Depmtment of Pelsoxmcl & Training)

- ;OFFICE MEMRORANDUM -

'-v,Sl‘lﬁb‘; P s""t'ig'i'g"_o_‘thSba‘nd and wi-fe at the same Station.

v_\Thc undcrsxgncd i8 duccted t0 say that on the sub;u,t xmnuomd above,.

'-*Gommmnt has 1ssu@d detailed’ gunlduus vide O.ML \Io 7‘3034f7 86-Estt.(A)

~d‘llcd,3‘.4,1u986. The Tifth Central Pay Comxmsswn has. now recommended that

not only*'thc existing instructions rcgm'cli11<l' the need to post husband and wile at
the samu slauon nwd to be rmtuatcd it has also xwonumndud that the swm ol
thcsc mstmctnons should bc w1dcncd to include the provision that wlm» p()sls at

- 1he appropnate level exist in the ornamzallon at thf* same station, the husb"md and
mfc may- m»anabl\ be posted together in order to Clmblu them to lcad a nomml :

*famnily hfc and luok afier the welfare of the uhﬂdrm, especially Gl thc children

are 10 ycns of age

The Government, after consideting the matter, has decided to accept this

~ recommendation of the Fifth Central Pay Commission. Accordingly, it s
reiterated ‘that all Ministrics/Departments should strictly adhere o the guidelines

Jaid (low'ni in O.M. No. 28034/7/86-Lstt. (A) Dated 3.4.86 while deciding on the

requests for posting ol husband and wife at the same station and should ensure

that such posthlg 'is hwariably done eépccially til their childrcn-- are 10 years of

age, if posts at the appropnate levcl exist in the orgaruzauon at the same station

and 1f no admnustmme ploblcms are cxpectud to result as a conscqumcc

It is further clarified that even cascs where only the wife is a government scrvant,

the concession elaborated in para 2 of this O.M. would be admissible to ithe

Nesv Delhi, the 12" June 1997

Y



e

T hc.sc mstmclmm would be apphcablc onJ\ 1o post«s within the same ckpmnmm

" and would nol .xpply on. appom(mcnl under the C um al Stalling Summ,

REY

A copy of ﬂus Dcparumnt ] UM No 2.\034/7/86 lel ! (A) l)alul &4 ‘4(» 19

'_onoloch fo1 u..\dv Muuncc .md guudanw

Huldl‘/el :on“of"t-he OM is enclosed. *

~Tel: No. 301 1276

v e g e+ e

- S : bdf Hlegible
s ' L o S (Ilmmdcr Singh)
A S - Joint Sceretary to-the Govt. of India

e

o
!
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IR ccr bl s Al ATARRABAL NS qum—“mu..nunwm

. ucmullmdl wnlm;,ly ‘ut ing theit probadionary pevivd, -

Y40 The progress . with  regard - o boplowme wation  of the

tecotnmendation of the Commiltce sy be veputied 1o the Depurupent of

- _Of (mnl Lan{,u'xge

. ’51"‘ o -
G 1 Dept of Per. & Trg., O.M. No. 37230/2004-4 VI). ..
_ dated 13:-5-2004

St cng(lwnmg of Viglhnco Machinery in Public Sector
Undcrl.&lung-. and grant of incenlives to Chiel V'ga!'mcc Officers

Ref (i) DoPT's O.M. No. 378/3/98-AVD-111, dated 11-4-2000.
. (i) DoPT's O.M: No. 372/8/99-AVD-111, dated-18-1-2001.
(i) DoPT’s O.M. No. 372/5/2000-AVD-11l, dated 14-6-2001.

_ {iv) DoPT’s ' OM. - No. 372/5/2000 AVD:IL,  dated .

5-9-2002.
The- undcrs1gned is directed to- rcfcr to this Dcp1rtmcnt s O.M. No

. 378/3/98-AVD-111, dated 11-4-2000 and also to the O.Ms under reference

" and toclarify that the grant of Special Allowance of 15% to CVOs posted

" in "non-metropolitan - cities is meant only for those Chief Vigilance

Officers (CVOs) who opt for their grade pay. CVOs who opt for the pay
“of tlw p.)et are not chglblv to get special allow'mcc '

'x § Q o St N |
(; f., I)c,‘! (~h e f Trig, QM Mo .‘80’1/’“"(\( - Fst \\‘) |
ualﬂd 248 N)Od ' .
/Postmo o huw u‘l ane v ife al (hv ame é;l:;)ii{m _

:lc Im(lgtsmned is directzd (o sav that the poliey of the Covemment

 tias been to give .\lmﬂstxmpl\nmu e tolle wh..n.«* nent ef wormen's stutug

in all sectors and ‘wfl walks of life. Xeeping this policy in view, the -
-~ Govennnent had issued detailed guidz iix'.m: ahont posting of froshand auid
- . wife at the same station vide Q.M. Mo. 28034/7/86-£51t. {A), dated the jrd
- April, 1986 and O.M. No. 28034/2/97-Estt. (A), daled the 12th June,

1997 - (SI. :Nos. 370 ana" 224 of Swamy's Annual, 1986 and 1997
respwuvely) Attention of the Govemment was drawn that the
instructions contained in these Office Memoranda are not being followed
iiv letter and spirit by the Ministries / Departments even when there were

"no adiministrative constraints. Accordingly, it is impressed upon all
Ministries / Departments that the guidelines laid down in the aforesaid
Office Memoranda are strictly followed while deciding the requcst for -

" postmg of husband and wife at the sue station. ‘

T R R
PR g
. u. mn/){u:g‘@ 4 -
é Or/ _ A Sk
‘h-lnl‘m’. '[H’M o - Aa : oA RNy i,
L nwlc‘(h'c 5 i!mdl duzing their pnu\ oo pecton, o thad die (.\u\llu 1 }

e —mor —mmrnt T e -

SR

]
3
1
i
E




e

A e A i _
P c Oy TS e T ere w e o
PR ORISR R DI TR SR o)

Ceind dwkissiiizne G, btuno)

Y 4
‘; - £ P .
oo Y L
) Y. 'V/
Wu? L TTulE Q( § d
X

Ui b Eanon

[ € 7 06

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL A\
GUWAHATI BENCH : GUWAHATI. 3

0.A. No, 127/2006

Shri Pillala Tirumala Harish Kumar,
' seee Applicant.

Union of India & Ors.

«e+e+ Respondents,

In the matter of ;
Written statement filed by
the Respondent,

= And -
In the matter of :
Transfer Order No, F. 4-1/TGT
(S0s.5t.)2006/KVS (Estt,-II)’
dated 14,7.06. | '

- and -
In the matter of : ‘
The Assistant Commissioner, '
K.V. Sangathan, Regibnal Office,
Silchar, ; |

«ee+ Respondent,

The humble Written Statement

of the above named Respondents

contd.... p/2.
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MOST RESPECTFULLY SHEWETH :-

1) That the Respondent states that on receipt
of the copy of the application the competent authority
have forwarded the parawise comments which is filed

as under :-

2) . That save and except whatever is specifically
admitted in the written statement, the averments and
statements made in the application may be deemed to

have been denied.

Preliminery submission

3) That Kendriya Vidyalaya Sangathan is a body
setup by the Ministry of Education Government of |
India and registered as a society under the Society
Registration Act XXI of 1960 (referred as the
ngangathan®), - For the functioning of the Sangathan

a Board of Governor has been constituted and Education
Code has been deduced in writing to provide rules and

regulations for the Kendriya Vidyalaya.

The K.V. Sangathan has issued New Transfer
Policy guidelines which came into force wee.f, HRE -
14,3,06, - All employees of K.V, Sangathan are liable
io be transferred and posted at any time and for any
period as requirements of public service as Sangathan
may dictate Transfer and Posting are a fight'of the
Sangathan and would endeaVour_id exercise in the
best interest of the students.

Con.‘td. LN p/30
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These guidelines regarding transfer are meant
essentially for the use of the Sangathan and do not
vest any employee with any iight.

Objectives of the Sangathans transfer policy

are $-

i) To deploy available stuff in an optimum
manner so that stuffs are evenly distributed accross
region and schools with special regard to the students

in priority areas.

ii)  To maximise the overall satisfaction level
of its employees subject to the paramount need to

protect academic interest of students.

4) . That the Sangathan has established Kendriya
Vidyalaya at different stations in the Country and
abroad.

Péfawﬁée'C6mﬁents s
5) . .That with regard to the statements made in
the paragraphs 1, 2 and 3 of the application the

respondent begs to offer no comments.

6) That with.regard to the statement made in
paras 4.1 to4.9 of the application the Respondent
state and submits that these are matter of records.
The applicént, since transferred to Agartala once
approached to the CAT Hyderabad Bench challenging

the said order of transfer and the same was dismissed

since the Applicant could not establish his case.

contde... p/4e
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7) Thereafter, since joining at Agartala.
approached Local Lok Adalat with various grievence
inter alia for settlement of claim for arrears,
increaments, HRA etc. in this regard the respondent
states that this matters are on active consideration

for aw early settlement,

) The further claim of the Applicant to transfer
him/reposting at choice station at Vishkapatnam which
‘he initiated soon after joining at new place of posting
at Agartala. In this regard.it ié stated that as per
existing transfer policy 2003-2004, 2004-2005 he was
considered and in the current year Application for
transfer on request 2006-2007 ufjder new transfer
policy which came into effect on 14,3,06 his appli-
cation was forwarded by the Regional Office to

KVS (Hqrs.) along with other applicafts of the Region
since received under endorsement from the Principal
dated 14.4.06, But without confirming from the priority
list so piépared'& published as per schedule date
mentioned in the Transfer guideline have filed this
0.A. 127/06 wifhbut any basis. |

However, as communicated from the Regional
Office the vacancy position submitted by K.V.S.
Hyderabad Region 04 vacancies of TGT (s.5t.) at
different schools of Vishaképatnam_station existed,

and
As per priority list displayed in KV5S website

Shri P;T;H; Kumar got priority I in the station of
his choice.

contd.... p/S.
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9) That the Respondent states that considering
his priority position the Applicant has already

been transferred to K;V; Vishakapatnam Nausenbagh

vide Transfer Order No. F. 4-1/TGT(Sos.St.)2006/

KVs (Estt.II) dated 14,7,06 and as such the relief
sought for by the applicant is fulfilled.

10) ~ The Respondent further states that the

Applicant is already being released from Agartala
for joining in the new place 6f posting and the

O:A: as such became infructous.

11)  That considering the facts and circumstances

of the case the 0,A, may be disposed,

12) That the Written Statement is made bonafide

and for the ends of justice,

VerificationNeeeeo
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AFFIDAVIT \/s%

I ShriS. Rajagopalan, Son of Seshamachariar, aged about 58 years, presently

working as Officiating Assistant Commissioner in the Regional Office of Kendriya
Vidyalaya Sangathan, Khanapara, Guwahati, do hereby solemnly affirm and declare
as follows :
1.  ThatI am the Officiating Assistant Commissioner of the Kendriya Vidyalaya
Sangathan, Khanapara, Guwshati; as such I am acquainted with the facts and
circumstances of the case. By virtue of my office I am competent to swear this
affidavit.

2. That the statem ents made in this affidavit and in the accompanying application
. . &9
in paragraph L 6 are true to my knowledge, those made in paragraphs be%g’

matter of records are true to my information derived therefrom. Ammexures

are true copies of the originals and groups urged are as per the legal advice.

And I sign this affidavit on thisthe (' th day of _ _J__r_y_\;«z 2006 at Guwahati.

: I
‘ BT
Identified by DEPOJNEN ~

Advocate's Clerk



